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ORlSSA ACT 39 OF 1975 

'[TEE ORLSSA MOTOR VEHICLES TAXATION 
ACT, 19751 

[Received the assent of the Presidem~ on the 27th 
Augzcst 1975,fisl published in an extraordinary 

isstre of the Orissa Gazette, dated the 
161 h Seprm ber 19751 

A N  ACT TO CONSOLIDATE AND AMEND THE LAW 
RELATING TO TAXATION ON MOTOR VEHICLES 

Be it enacted by the Legislature of the State of 
Orissa in the Twenty-sixth Year of toe Republic of 
India, as follows :- 

I, (1) This Act may be called the Orissa Motor Short titk, 
Vehicles Taxat ion Act, 197 5. cxtcnt and 

mmmcncr 
ment. 

(2) It extends to the whole of the State of 
Orissa. 

(3) It shalI come into forceZ on such date as the 
State Government may, by notification, appoint in 
that behalf. 

2. In this Act, unless the context otherwise ,,,,,,, 
requires:- 

(a) "laden weight" means in respect of any 
vehicle the total weight of the vehicle and 
load certified and registered by the regis- 
tering authority under the Motor Vehicles 
Act as permissible for that vehicle ; 

(b)  "motor vehicIe" means, any mechanicalIy 
propelIed vehicle =[adapted] for use upon 
roads, whether the power of propulsion 
is transmitted thereto from an externaJ or 
internal source and includes a chassis to 
which a body has not been attached and a 
trailer, but does not include a vehicle 
running upon fixed raiIs or n vehicle of n 
special type S[adapted] for use only in a 
factory or in any other,enclosed premises ; 

-- . - 
I. For Stalcrneat or Objects and Reasons see Orisso Gazette, Extra- 

ordinary, daled thc 29th July, 1975 (No. 1256). . 
2. It came into force with c f k ~ t  from the 1st October 1975 - vide 

S. R. 0. No. 734175 dakd the 25th September 1975 ublished in Oris~a 
co~ern, Extra ordinary, daltd the 25th Stpiember 145 (No. 1614). 

3. Substirulcd by tbe Orisa Motars Vchizlc Taxation (Ammdmcnl) Act, 
1976 (Or. Act 43 pf 1976), s. 2. 



(6) "Mbtor Velitclesq Act" mkahs- tlie' Mote$, , ,,,, 
Vehicles Act-; 1939' as amended from time 
lo time ; 

(4. ''Uotor , Vehicles +Rides" meads the 0riss;i 
Motor Vehicles Rules, i940 made under 
the Mot.or VehicIes Acb -and ds amended 
from tirile to time ; 

- -(f) "quifrter''. rfieans a1 Period a offthree moriths 
ammemihg onTl i hk;. first day of April,, . 
the first day of July, the-\-firijt;daylo$ 
October or the first day of Ja-nuary in 
eic6 year-; 

(g )  '<registered owner" means the person in 
whi,seq na.lzlel'a,m oTo r vehiclbis registeeed 
under the Motor Vehicles Act a n d  t f i ~ .  
rulepmarde thereunder ;. 

' (h) 4~egiit~ati6n'"dciids f e g i s t r & t i o ~ A ~ ~ d k ~ t ~ ~  
. , 

Motor Vehicles Act and the rulis- nt'adeA 
. , 'th6i&~&Ar ;', . 

(i), "tax" means the tax. leviable under this 
, . , Act ;-, 

(j:):."ta~ingwEir" thean6 -any! person' appoin- 
ted&~ th'u St&[ G~vemmentr by; notifica- 

: t,isn: , to: e ~ b i s k l t . & : p p ~ ! e ~ s  and perform 
. the: duties Lmnferred~d qr. i r n p ~ s ~ .  upon a 

ta~jnp.~,offi~er, by: on- undeg-thsprovi'sions 
of this-&t' within.. s u @ ! . . a r ~ .  as: may be 
,specifiedlin:.the-notifition-:;! . , . . 

(&-: "1Bx. tdlien'' a* ti&ef fbO& displayed 
on a motor veGck as- an iiid'i'dtion that 
the t i x  has baeh.dhly paid'oi that no tax 
is pay.a b l s  

( I j '  ~~~a~sp'ort~~dni'tfiissi~0~1er~'m'e'a?i~-the Trans- 
port Commissioner apppintedi.b~, the ,State 
Government, ; 

(fi) "unladen weight?' means'- the weighti-oca': 
vehicle or trailer- intluding ' all" eqaipmehl. 
or$narily used with the vehicle-di;; tia'ilerr 
when working, including the weight of a 
driver or attendant ;, and where alternative 



pa.rIs: or:- bodies abe: used'; tlKk' dinladen 
weight, OF bhe: vehicle meansn the iqeight- 
of the vehicle: witb the htaviest such. 
alt~rnatihe. paW or  body ; 

(12) "year" means the financial pear ; 

(0) all - woyds: and' expressian 8 used ,in!this: Ac~: 
but not defined shall have the same 
rnda~iugsrds..hye .been:respectiveIy assigned 
to  themi u~der; the Mit!o'x Vehicles Act 
and the Mot orvehicles .RULE! 

3:. (I:), Subject., to. the, othec, pr~vjsjans~ 6$ this bw or Tru 
Act,? on-. asd,. from. the- date% of. cbmmencement of this 
Act there s6all'be levied on every motor vehicle used 
OE- kept- for, use within. the Sthie. a t,axr.at t.hk rate 
spicided. in: tbe  Schedule. 

(23 T'he. eater Gove~nmcnt- may by notification, 
from time to  time, increase the ra.te of tax* specified 
in the Schedule : 

provided that' such', in3iikas shall' not' in the 
agr5ggIf a e:i;teed M&: p 6r cknt' of- tke rate, speci fikd:' 
in:,tEe- ~bliedu16'- on the dht'd; r i f '  publ~catio~. of' 
t h i s  A'ct id t~ie-GazZitte. 

63). All r~ferencee made , i . s  this Add to" the 
Schedu.Ie. shalIl be- cqnst.k%d.;am referi?nce&to-- thee. 
~chedubas. .  for; the titime b_eing .amended - in; exer: 
cise, ofr'the powe~~~confarred -by this^ sectbion. . 

i!$xp?antion~-;Ah o~aett  Miw: Peeps: a &.h@pw!r 
vehicle for which the dB8a&r of .' fitn~br atl& &#: 
certificate of registration are valid, ,or an. owner 
w h  I!WBY amy btHefieP. Bb* retli~j$,~ of'qlitch 
t h ~  certi&ate OFT ikgfsF&@bh i$' viifld shhUy - fbt ' 

the puip6deri OF tdWAiif-i he: p&$u&dyi t@ fiqp'. 
such vehicle for use: 

Provided that i f  the taxing oficer &&,- a- 
motor vehicle having. beep used on any dpy; d,uring 
the pet.fod! fot *@hithh. &eAm iegi~tKti'bd : ckrtlficgte of 
a yehick - h'aq Meh' suspb%a&da'- of carl&Jlkd under 
thet! relea'nt' ~ Y O # ? S ~ O ~ S  ' df the'  Mb-tor. Vdiicles Act 
su& veEicl~'~h%ll Be d&ffk'd M$c 6e2K kept for 
use for the whole period without pay~en't'of tax, 



Payrncnt of 
tax and 4. ( 1 )  The tax shall be paid in advance within 
dcclaraiion such tillie and in such manner as may be pres- 
ofliability- cribed, to the taxing officer by the registered 

owner or person having possession or control of 
the vehicle. 

(2) The period iu respsct of whi-11 tax is to 
be paid under sub-section (I) may be- 

(a) a year at  the rate specified in the Schedule 
( hereinafrer referred to as the annual 
ra te)  ; or 

(b) one or more quarters at one-fourth of 
the annual rate for each quarter ; or 

(c) any period less than 'a quarier expiring 
on the last data of any quarter at 
one-tweifth of the annual rate for every 
month or part of a month comprising 
such period: 

Provided that in the caseof a vehicle the anntlnl 
rate of tax in respect of which'does not exceed 
two hundred rupees, the tax shall be paid either 
annually or f o ~  a period of two quarters at a 
time. 

(3) Notwithstanding anything contained in this 
section, the State Government may, by noiifica tion 
from time to time, direct tha't a temporary tax 
token may be issued ; in  respkct of a transport 
vehicle plying temporarily in the State on payment 
of such tax and subject to suclz conditions as may be 
specified in the said notification:.. 

Probided that qurirtdrly tax shall obt be collected 
in respect of transport vehicles coming from otller 
States intending to ply temporarily in tlze Statc : 

Provided furtlier that the rate of tax shall not 
exceed- 

(a) in a case where tbe tax token relates to a 
period not exceediag fourteen days, an 
amount equal to ~ h i r t y  per cent of the tax 
payable 'for a quarter in respect of the 
vehicle; ' 



(b) in a case where the tax token relates to a 
period exceeding fourteen days but not ex- 
ceeding thirty days, an amount equal to 
forty-five per cent of the tax payable for a 
quarter in respect of the vehicle; and 

(c) in a case where the tax token relates to a 
period exceeding thirty days at a time, an 
amount equal to the aggregate of- 

(i) forty-five per cent of the tax payable 
for a quarter in respect of the vehicle; 
and 

(ii) thirty per cent of such tax for every 
period of fourteen days or part thereof 
in excess of thirty days. 

(4) At the time of making payment of tax for 
any period under sub-section (1)- 

(a) a valid certificate of registration and a 
vaifd certiiicate of insurance in respect of 
the motor vehicle complying with the pro- 
visions of the Motor Vehicles Act, shall be 
produced before the taxing officer; and 

(b) there shall be delivered to the taxing officer 
a declaration in duplicate in the prescribed 
form wi t11 the prescribed particulars speci- 
fying the taxing officer 'from whom the tax 
token, if any, had been last obtained and 
showing that the tax payable for the vehicle 
is the amount actualty paid. 

5. Notwithstanding the provisions contained in Tax payable 
section 3 or section 4, a tax at the annual rate specifi- ctorers by Manufa- and 

ed below shall be paid in advance in lieu of the tax ~ e d - ,  
leviable under section 3 by a manufacturer or dealer 
in motor vehicles in respect of the vehicIes in his 
possession in the course of his business as such 
manufacturer or dealer under the authorisation of a 
trade certificate gra ded under the Motor VehicIes 
Rules. 
Description of mpto F vehiclc Annual rate 

(a) whcre the ,total ]lumber of Rs. 25OWP[I 
vehicles does not exceed ten 



,db) ~ b e x e  s,ygb f gIal qwb,er .Rs. 250:00 plus 
q&e&s...ten Rs. '.250.00 for 

&vgy,ten or lees 
lo.~m4~r of vehi- 
, c j ~  ,$y excess of 
ten. 

-2. Moltor sehides &er Ith-m rMat0.r 
Cycles- 

wI.1~~8 -Khc fat$ nymher,pf :&. 1,000.00 
vehlcles does not exceed tell 

t(@ whefie lst~~hjt-tal nmbcs.\gx- : Rs. rl iOOO.OO puIs 
;~ceeds ta ?&. 1,000'00 for 

>euery ten or less 
nuqber of vehi- 

C ~ S  -in .e.xcess of 
ten.: 

t%'rovi?ed -that t I~e autlhorjty -,to -_. whop . . I the tax is 
payjlble, play p ~ ~ t  ~ h k  tl;egGufact$gr or deales to 

puqrfel-IY pament of  tax  ,at,, ta rate equal to one- 
four@ of;Chc~rindal . . tax  gp - xified .-.. C abgy$." .,-. 

- 

Pa~ment of .6: $1) W ~ W  ~ P Y  .motor vehi,cJe, i n  qegpect of 
additional ~hich.!ax -foi:;any penod4;has been grd, is 
tax. dyring sech 3?erjdd:or. :ropp$ - tp .-  ' %--,. e used during .. . ---, su+h'zgeriod-.in suqh -tiiqher a s  jo-cause ,the vehicle 

ts&qbnj.e -?. veh%e[e, in-  vspeqt af ahjch I F  _ %:higher ._. rate of 
ta;xis-pay?'bl~> t 4 e  -r-egistc.red ' p~ ner  .-or :,the per son 
having ~ossessiqn. ar -Epptrol -of-the vehigle, . shall pay 
to the taxing officer -an -hddltion;l.l :tax f a sum 

. - 

I, [:,@) : T ~ g w t  aft an:-$d$iti9gl1t5x m,&r ,su,- 
, . .l -:be -:mad,'b -wl$hjyl fivch lwd r 
such manner as may be prcscrlbed and the provisj-on3 
of sub-section (4) of section 4 sball, n~ututis m+ran<is, 

-, . appty:jt6&epayment of such tax. 

Expla~rcrtion i-In determining the additional tax# 
anybr,qkk$n.7~$riod inrg -TJN&\I& &all :he considered 
as a full month. . . 



*Y on m ~ l q  IAXATION ACT, ~ Y / S  

Expla~~alio~r 11-A motor vehicle shall be deemed 
to have been altered if tbere is a change in its 
construction, design or adoptation or if there is a 
change in the manner of its actual user irrespective of 
the Fact as to whether such alteration has or has not 
been taken notice of by the registering authority 
under section 32 of the Motor vehicles Act. 

7. When a person pays the arnoun t of tax under Grant oft= 
section 4, section 5, or section 6 in respect token and receipt on 
of any motor vehicle, the taxing oEcer shall,- paymcnt of 

tax. 

(a) grant to such person a receipt in the 
  re scribed from specifying therein the 
particulars of the tax paid; 

(b) issueto .such person a tax token in the 
,. - prescribed from specifying therein the 

period for which such tax has been paid ; 
and 

(c) specify in the certificate of registration 
granted in respect of the vehicle under the 
Motor Vehicles Act that the tax has been 
paid for the period mentioned in clause (b) 

provided ihat the taxing oficer shall not issue a 
tax token if all arrear taxes and penalties due in 
respect ,of the veIlicle are :also not paid along with 
the tax for the current period. 
. . .' 

8. (1) Whe* no tax is payable for any period in Tax token 
when tax respect of any motor vehicle, the registe~ed owner or ,, 

the person ,having possesion or controI of such 
vehicle shall, in accordance with the rules made.in 
that behaIf, deliver to  the taxing 0f icer.a declaration 
in-duplicate in the prescribed form with the prescribed 
particulars signifying that no such tax is payable, 
accompanied by a valid certscatc of registration and 
valid certificate of insurance colnpIyjng with the 
provisions of the Motor Vebi(:les Act and the I L I ~ S  
made thereunder. 

(2) The taxing officer on being satisfied that no 
iax is payable, slzall issue to the person concerned a 
tax token in the prescribed form with necessary 
particulars specifying that no such tax is payable and 
make an entry in the certscate of regstrati on to the 
said effect. 

i 99-13 (a) Law I 



Display of 9. No motor vehicle shall be used or kept for 
tax token. Use within the St.ate unless a valid tax to ken issued 

under section 7 or section 8 i n  respect of the said 
vehicle has been obtained and such taken is displayed 
on the vehicle in the prescribed rnanncr. 

Prior inti- 
mation of 

Refund of 
tax. 

10. (1) Whenever any motor vehicle is intended 
not to be used for any period, the registered 
o.wner or person, having possession or controI 
thereof shall on or before the date of expiry of the 
term for which. tax, has been paid, deliver to the 
taxing officer, an undertaking duly signed and verified 
i,n the pwscribed: fgr ,~i  and msnner specifying the 
period aforesaid and the place where the motor 
vehicle is to be kep$ alongwith such other particulars 
as may be prescribed and the registration certificate, 
fitness certificate, permit and tax token, theh current 
and shall, from time to time by delivering, further 
undertakings give prior: intimation to the. concerned 
taxing officer of thc extension, if any, of the said 
period and the changes, if any, of the place where the 
motor vehicle shall be kept: 

provided that no such undertaking: sall relate to 
a period: exceeding one year at a time. 

(2)If at any time during the period, covered by an 
updertakkg: as aforesaid the motox; vehicle is. found 
b-eing qsed or is. kept at a' pIace i n  contravention of 
any such undertaking, such. vehicle: shall, for. the 
purposes of this Act, be deemed to have been used 
tboughou t. the said period I without pa ywent of 
- t e ,  

(3) In the absence of any undertaking delivered 
under sub-section (1) every motor vehicle liable to 
tax under this Act shall be deemed to have been used 
or kept for use within the State. 

11. (1) When any person has paid tax in respect 
of a motor. vehicle, he shall be entitled: to a refund- 

(a) where an undertaking has been delivered 
under sub-section (I) of section 10 in 

res9ect of such motor vehicle, which has 
not, in the, opinion of taxing officer, been 
found to be false, by the time the appli- 

'. cation for a refund is made, and the period 
spec&ed in the said. undertaking, comprises 
any period for which tax has been paid in 



rcspcct of such vehicle, for each complete 
calcnder lllonth of the period for which tax 
has been paid and which remained unexpired 
on the date 0.f delivery of the said under- 
taking, of an amount equal lo one-twelfth 
of the annual tax payable on such vehicle; 

(b) where excess tax has been paid for any 
period due to over assessment by the taxing 
officer or otherwisz, of the amount paid in 
excess of the tax payable; and 

(c) where, after paymefit of tax in f'speQ QF a 
vehicle, it is found that the vehicle is not 
subject to tax, of the tax so paid: 

Provided that no such refund shall be made 
u ~ l ~ s s  the person claiming the refund has made an 
ap Iication in that behalf to  the concerntd taxing 
o 2 cer within one year from the date on which the 
refund became due and every such refund shall. 
be subject to such conditions as may be prescribed. 

(2) Any amount due to be refunded under 
&use {a) or clause (b) of sub-section (1) may, at 
the option of the applicaht, be adjusted towards 
the tax due for any subsequent period: 

Provided that if any tax or penalty due b i n  
the applicarit in respect of any previolis period 
remains outstanding, the amount to b'e refunded 

I 
I - 
I .  

shall be first adjusted towards the outstanding . , , , 

. . dues and the balance, if any,, shall- be refunded, I . . . , . .  - 

12. (1) If the tax leviable in respect, of anyLiabil't~ 0' 
sucWsor to motor veil iclc remains unpaid by any person liable arrcam. 

for payment thereof and such person before having 
I 

paid the tax has transferred the ownzfship of such 1 
vehicle or has ceased to be in possession o t  
control of such vehicle, the person to 'whom the 

1 .: :. 

ownership of the vehicle has been transferred or 
the person who has possession or control o,f ,such i 

I 
'vehicle shall be liable to pay the said taxmio' , , 1 
taxing officer. 

I 
(2) ~ o l b i n g  contained in Ahis stctiofi shall :be 

deemed to affect the- liability Of .the jpkrsdjh -'who 



has transferred the ownership or has ceased to be 
in possession or control of such vehicle, for pay- 
ment of the said tax. 

Penalty for 13. (1) Where the tax fox' any period in respect 
'ailmbpayof #ax. a motor vehicle has not been paid as required 

by or under the provisions of this Act and conti- 
nues to remain unpaid for a period of fifteen days 
from the due date of payment, the taxing oflicer 
may in respect of such vehicle impose a penalty 
of an amount equal to the quarterly tax for the 
first quarter together with twice the quarterly tax 
for every subsequent quarter as may be comprised 
within the said period. 

Explanafion-For purposes of this sub-section- 
(a) any fraction of a quarter comprised with- 

in the period shall be reckoned as one 
quarter; 

(b) '' due date of payment " shall be the 
date of expiry of the period for which 
tax had been Iast paid, and in cases 
where no such tax had previously been 
paid, the date of acquisition of the 
vehicle. 

(2) The penalty imposed u,nder sub-section (1) 
shall be without prejudice to the liability, if any, 
that may be incurred under any of the other 
provisions of this Act or the rules made there- 
under but no such penalty shall be imposed without 
giving the party concerned a reasonable opportu- 
nity of being heard. 

R w v e r y  of 14. (1) Any tax due and not  aid as provided 
fax and for by or under this Act and any sum direeted 

. . to be recovered by way of penalty under sectidn . . !'. .I ' 

. 13 may be recovered as arrears of public demand. 
(2) The rnoter vehicle in respect of which the 

tax is due or in respect of which any sum has 
been directed to be recovered as penalty ,under 
section 13 or its accessories may be distrained and 
sold in pursuance of this section whether ,;or not 
such vehicle or accessories is or are in the possession 
or control of the person liable to pay the tax or 
penalty . 

(3) Notwithstanding anything contained in this 
Act or ',the .mIes made thereunder, no person shall 
be liable to tax or penalty accruing for any period 



o n account of any motor vehicle, the tax or penalty 
due in respect of which has already been paid by 
some other person. 

IS. (1) The State Government may, by noti- Exemption 

fication, make an exemption, reduction in the rate 
or other modification in regard to thp tax payabIe; 

ji) by any person or class of persons; or 
(ii) in respect of any motor vehicle or class 

of motor vehicles. 
(2) Every notification issued under sub-section 

(1) shall, as soon as may be after it is issued, be 
laid before the State Legislature for a total period 
of fourteen days which may be comprised ia one 
or more sessions. 

16. A rebate of five percenturn on the amount Rebatc on 
of annual tax payable in respect of a motor vehicle :&$'zgf 
shall be allowed if such annual tax is paid inin advance. 
advance. 

17. (1) Any taxing officer, any police O f f i ~ e r ~ ~ ~ ~ ~ ~  of 
in uniform not below the rank of Sub-Inspector, g2gr and 
or any officer of the State Motor Vehicles Depart- 
ment not below the rank of Junior Inspector ofom=. 
Motor Vehicles or any other officer specially autho- 
rised by the Transport Commissioner in this behalf 
may- 

(a) enter at any time between sunrise and 
sunset any premises where he has reason 
to believe that a motor. vehicle is.kept; 
or 

(b) require the driver of any motor vehicIe 
in any public place to stop such vehicle 
and cause it to remain statlonary so long 
as may reasonably be necessary 

for the purpose of satisfying himself that the 
amount of tax in respect of such vehicle has been 
paid and the tax token bas been obtained. 

(2) While proceeding under sub-section (1) the 
officer may, if the tax has not been paid in accor- 
dance with the provisions of this Act, seize the 
motor vehicle and detain it till the tax is paid 
and on such seizure the officer shall take or cause 
to be taken 'any steps be may consider proper 
for the temporary safe custody of the vehicle, and 



the registered owner, the per son ,having possession 
or control of the vehicle and the .driver thereof 
shall be bound to comply with all orders and 
directions as the said officer may in respect of the 
movement of such vehicle, issue for giving effect 
to such seizure: 

provided that no such seizure shaIl be made 
and no such vehicle shall be retained in custody 
except in such manner, ,under such circumstances 
and subject to such conditbns as, the State Govern- 
ment, having regard to the seasonable convenience 
and facility 'of transport of the passengers and goods, 
if any, may prescribe. 

Appeals 18. (1) Any pcrson aggricvcd 'by any or&r or 
direction of the taxing oficer or b,y seizure made 
under sub-section (2) ofsection 17 may, within 
prescribed time and in the prescribed manner, prefer 
an appeal to sucb authorlry on payment of such 
fees, if any, as may be prescribed. 

(2) Every appeal shalI be heard and disposed 
of in the prescribed manner. 

(3) Every decision on such appeal shall, sub- 
jec t  to the provisions of section 19, be final and 
shall not be called in question in any court of law. 

Revisions 19. Any person aggrieved by any order of 
the appellate authority passed under section 18 may, 
within sixty days from the date of the order and in 
the prescribed manner, apply to the prescribed 
autharitj? praying for a revision such order on the 
ground that the decision is not conformity with Iaw 
and t h e  said Revisional Authority may pass such 
order in relation to the order undej. revision as it 
deems fit: 

Provided that the Revisonal Authority may on 
his own motion call ,for the ~ecord of any Case in 
which an order had been passed or a direction has 
been given by the .taxing officer, or which relates 
to seizure of the velzicle under section 17 or in which 
an order had bsw passed by the appellate authority 
and may pass such order in relation to the case as 
it deems fit, if it finds that the order ,in question was 
without jurisdiction or illegal: 

Provided f ~ t h e r  that the Revisional Authority 
&all not pass an order under this section prejudical 
to any person without giving him a reasonable 
opportunity of beiog heard. 



20. (1) Whoever- offearn 

(a) uses motor vehicle or keeps a ~r,otor vehicle 
for use without having paid the tax or 
additional tax in respect of such vehicle; or 

(b) deIivers in respect of a motor vehicle any 
declatation or undertaking wherein the 
particulars required by. or under this Act 
to be therein set forth are not fully and 
tmly stated, 

shall, on conviction, be punishable with fine not 
errweding, for the- first offence twice and for every 
subsequent offence, four times-the amount of annual 
tax payabIe'for the vehicIe in respect of which the 
offence is commit led. 

(2) Whoever not being a person liable to pay 
tax drives a motor vehicle knowing or having reason 
t o  believe that the tax or, additional tax payable 
in respect of such- vehicle has not been paid shall, 
on conviction, be punisha,bl'e for the-kst  offence with 
fine which may extend to three hundred rupees and 
for: every subsequena offence witli fine which may 
extend; .to; five hundred! mpke'si 

21. Whoever contravenes any of the pro~isions~~","~ 
of this A G ~ .  or the rules framed: thmeunder shall, 
on conviction, if such contraventian: is! not punishabIe 
under section 20, be punishable with h e  which may 
dendl  tojtwo ,huad*ed';rupebs, 

22. No prosecution, suit or other prooeediogS E:iz$ 
shall lie:. against; fihe taxing oEcer. 'or any other acts, 
avihority f o ~  any thug imgooh f&ia done! or intended 
to be. done, under tihis ACE. 

23. (I) The State Government may,. subject top,,,t, 
the condition- of previous publication, make * mles make rules . 
for carryhg out. the purposes of 'this Act. 

(2) In particularm and without prejuce , to the 
generality of the foregoing. powers;. the State Govern- 
ment may make ruleslfor. alllor any of?' the following 
matters, namely: - 

(a) -the time within which;, and the manner in 
which, taz shall be paid; 

For rules Scc S.,R. 0. No. 431176.datd the.15th- April'I.976, published 
in Orisso Gazette, E~inordinary dated-the 17th April 1976 ( NO. 590). 



(b)  the form of declaration and the form of 
undertaking, particulars to be stated 
therein and the time within wizich the 
declaration or undertaking shall be 
delivered; 

(c) the form of the tax token and the manner 
in wnich the tax token shall be displayed 
in the motor vehicIe; 

(d) the conditions subject to which refund of tax 
may be allowed; 

[e) the authority before which, the manner in 
which, the time within which and the fees 
on payment of which an appeal or revision 
may be filed and the manner in which ah 
appeal or revision may be heard and 
disposed of; 

I 

(f) the issue of duplicate tokens and a certsed 
copies of the records of the taxing officer I 

and the fee chargeable therefor; I t 

(g) the procedure in accordance with which i 

the taxing oEcer may dispose of matters 
before him; 1 

(h) regulating the method of assessment and i 
, recovery of the tax;, 

(i)"any other matte; which is to e oi may be 
. . prescribed. 

(3) All rules made - under this l: ~ c t  shall, as 
soon as may be after' they ' are made, be laid 
before the Stotc Legislature for a tolal period of 
fourteen days which may be comprised in one or 
more sessions and if duriiig. the said period the 
State LcgisIaturc makes ,podiiications, if. any, 
therein, the rules shall thereafter have effect only 
in such modified form, so,, however, that such 
modifications shall be without prejudice to the 
validity - of anything previously done under the 
rules. 

Repeal and 24, (1) The Bihar a ~ d  Orissa Motor Vehicles B. & 0. ACI 

Savings. Taxation Act, 1930 and the Madras Vehicles 2 of 19:O. 
Madras Acl 

Taxatid Act, 1931 in their application to the3of1931. 
State of Orissa are hereby repealed. 



(2) The repeal of the said Acts sball not 
affect:- 

(a) the previous operation of the said Acts 
or anythirig duly done or suffered 
thereunder; or 

(b )  any right, privilege, obligation or liability 
acquked , accrued or incurred under 

any of the said Act.; or 

(c) any penality, forfeiture or punishment 
incurred in respect of any offence 
committed against any of the said Acts; 

(dl ang investigation, legal proceeding or remedy 
in respect of any such, right, privilege, 
obligation, liability, penaIty, forfeiture or 
punishment as aforesaid, and any such 
investigation, legal proceeding or remedy 
may be instituted, continued or enforced, 
and any such penalty, forfeiture or 
piiiiishnleat may be imposed as if the said 
k c t ~  hadnot been repealed. 

(3) Subject to the provisions contained in tub- 
section (2) md ontwithstitllding the repeal of. the 
etlac tments-specsed; in- sub-section (1)- 

(9 every decIara tion or undertaking delivered, 
under the said enactments in respect of any 
motor vehicle shall be deemed to be a 
declaration or undertaking delivered under 
this Act j and' 

(ii); every tax token issued. under: the enactments. 
so repealed, and valid immediately before 
the date of commencement of this Act, 
shau-'contildue'to be valid after the said 
daie for the unexpired portion of the period 
fbr.*~k~-ivfigs.&een iss~&; 

1 100-73 (a) Law 1 



THE SCHEDULE 

[ See sub-section (1) of section 3 J 

AnnuaI rate of tax 
for vehicles fitted 

Description of Motor Vehicles entirely w i t h 
pneumatic tyres. 

I. Motor cycles- 
(a) Bic~cles- 

(i) Not exceeding 91 kiIograms in weight 48 
unladen. 

(if) Exceeding 91 kilograms in weight 60 
unladen. i 

(iii) If used for drawing a side car or a 
trailer, in adbitio'n to the tax payable 
under (i) or (ii). 

(b) Tricycles . . 
2. Vehicles (including cycles with an attachment 

for propelling the same by mechanical power) 
not exceeding 254 -kilograms in weight unladen, 
adapted and used for invalids., 

3. Vehicles (including tricycles weighing more than 
406 kilograms unladen) constructed or adapted 
for use and used solely for the transport of 
goods in the course of trade- 

(0 Not exceeding 1,000 kilograms in weight 
laden.. 

1 .  

(ii) Exceeding 1,000 kilograms but not exceeding 
3,000 kilograms in weight laden. 

(iii) Exceeding 3,000 kilograms but not exceeding 
5,000 kilograms in weight laden. 

(h) Exceeding 5,000 kilograms but not exceeding 
7,000 ,kilograms in weight laden; 

V )  Exceeding 7,000 kilograms, but not excee- 
dills 8,000 kilograms in weight laden, 



Annual rate of tax 
Description of Motor VehicIes for vehicles fitted 

entirely with 
pneumatic 

tyres 

(vi) Exceeding 8,000 kilograms in weight laden 2,090'00 
120'00 

&:'every 500 
kilograms or 
part thereof in 
a d d i t i o n  to 
8,008 kifograms. 

ivii) Addit.ional tax payable in respect of goods 
vehicles used for drawing trailers- 
(a) For each trailer not exceeding 1,000 120 

kiIograms in weight laden. 
(h) For each trailer exceeding 1,000 450 

kilograms but not exceeding 3,000 
kilograms in weight laden. 

(G)  For each trailer exceeding 3,000 900 
kilograms in weight laden : 

provided that two or more goods vehicles shal! 
not be chargeable under this clause in respect, of the 
same trailer. 

~xplrsnntion-A' vehicle shall not be deemed to be 
used otherwise tha$ .solely for the transport of goods 
in the course of trade because it is used to convey 
employees of the trader in the course of their 
employment. , , 

4. Motor Vehicles plying for hire aqd used for 
conveyance of passengers including motor cabs- 

(A) Stage Carriages- 
(i) for every seating person, excluding the driver 

and the conductor, the vehicle is permitted 
to carry and where the total distance 
permitted to be covered by the vehicle in 
a day- I 

(a) -does not exceed 160 kilometres .. . 240 



Description 
Annual rate of 

of motor vehicles tax for vehicles 
fitted entirely 
with pneumatic 

tyres. 
(1) 12) 

- 

Rs. 
(b) exceeds 160 kilometres but does not 160 

exceed 240 kilomeire s. 
(c) exceeds 240 kilometres but does not 200 

exceed 320 kilometres. 
(4 e~ceeds 320 kilometres . 240 

(ii) for every standing passenger: . . 100 
Provided that in respect of a reserve stage 

carriage or spare bus (by wbatever name caIled) of @n 
operator, the tax payable shall be 220 rupees for every 
passenger which the vehicle is permitted to carry, if 
the taxes for corresponding period in respect of all his 
regular stage carriages averted by valid permits have 
been paid irrespective of the stoppage or otherwise of 
the vehicles. 

(13) Vehicles other than stage Uarris~ges- 
(i) for seating not more than six persons, for 120 

every person which the vehiclG is permitted 
to  carry, excluding the driver. 

(ii) for seating more than six persons, for every 1.44 
person which the vehicle is pergited to 
carry, excluding the driver and the 
conductor. 

Explanation-(i) The number of persons or passen- 
gers which a -vehicle is permitted 
to carry shall- 

(a) in the case of a motor vehicle in respect 
of which a permit is granted under the 
Motor Vehicles Act, 1939 be the number 
of persons or passengers which the 
motor vehicle is authorised to carry 
under the permit; and 

(3 ) n the case of motor vehicle pIyiag for 
hire or 'reward without a permit granted 
under the said Act, be the, maximum. 



Annual rate of 
tax for vehicles 

Description of motor vehicles fitted entirely 
with pneumatic 

tyres, 

Rs. 
number of persons or passengers which 
the vehicle may be permitted to carry, if 
a permit were granted under that Act. 

(io The distance permitted to be covered by 
a vehicle in a day shall- 

(a) in the case of a motor vehicle in respect of 
which a permit is granted under the Motor 
Vehicles Act, 1939 bethe distance autho- 
rised to be covered according to the permit; 
and 

(b) in the case of a motor vchicIe plying 
without permit granted under the said Act, 
be reckoned as exceeding 320 kilometres. 

(iii) Where in pursuance of any agreement 
between the Government of Orissa and 
the Gonernmentaf any other State, tax 
in respect of any stage carriage, plying 
on a route partly in the State of Orissa 
and partly in snch other State, is payable 
to the Government of Odssa, the taxin 
respect of such vehicle shall be calculated 
on the total distance covered b j  th-e stage 
carriages on snch route. 

5. Motor vehicles not themselves constructed to 
to carry any load (other tban water, fueI accumulators 
and other equipments used for the purpose of pro- 
pulsion, loose tools and loose equipment) used for 
badage solely and weigh'ng together with the largest 
number of trailers proposed to be drawn- 

(a) not more than 4,572 kilograms laden . . 
(b) more than 4,572 kilograms but not more 

than 7,620 kilograms laden. 



798 THE ORISSA MOTOR VEHICLES TAXATION ACT, 1975 [ Or. Act 39 
( Sch.-contd. of 1975 ] 

Annnal rate of 
Description of rno tor vehicles tax for vehicles 

fitted entirely 
with pneumatic 

tyres. 
(1) (2) 

Rs. 
(G) more than 7,620 kilograms but not more 2,450 

than 9,500 kilograms lad en. 
, . .  - (4 more than 9,500 kilograms laden . . 2,450-00 plus 

120.00 for every .. . . . 

500 kilograms 
or part thereof , 

in addition to i 
9,500 kilograms 

6. Motor vehicIes other than, those liable to tax 
under the foregoing provisions of this Schedule- 

I 

( i )  weighing not more than 762 kilograms 96 
unladen i 

148 (ii) weighing more than 762 kilograms but 
not more than 1,524 kilograms unladen. 

(iii) weighing more 1,524 kilograms but not 184 
more than 2,286 kilograms unladen. 

(iv) weighing more than 2,286 kilograms but 220 
not more thsn 3,048 kilograms uialaden. 

(7) weighing more than 3,045 kilograms 263 
unladen. 

( p i )  additional tax payable in respect ,of such 
vehicIe used for drawing trailers- 

(a) having such trailer not exceeding 1,016 60 
kilograms in weight unladen. 

(b) for each trailor exceeding 1,O 16 kilo- 120 
grams weight unladen: 

Provided that two or more vehicles shall not be 
chargeable under this clause in respect of the same 
trailer. 

7. The rate of tax in respect of motor vehicles of  the description 
mentioned in items I to 6 above which are fitted with non-pneumatic 
tyres shall be 30 per cent more than the rate specsed for similar class 
of vehicles fitted ,with pneumatic 'lyres, rounded off to the nearest 
rupees. 
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+THE: OlUSSA MOTOR VEHICLES TA~ATION  AMENDMENT^ ACT, I993 

IReceived the assent of the Governor on the 4th May 1993, &st published in an extraordinary issue 
of the O'riSSa Gazette, dated the 1st June 1993. j 

AN ACT FURTHER TO AMEND THE OBISSA MOTOR VEHICLES TAXATION ACT, 1975 

BE it enacted by the Legislature ,of thc State of Orirsa in tho Forty-fourth Year 
of the Republic of India as foUows:- 

Short titla. 1. This Act may bc called the Orissa Motor Vehicles Taxation (Amendment) 
Act, 1993. 

Amendment 2. In the Orissa Motor Vehicles Taxation Act, 1975 (hereinafter referred to a s  
oi8aion 2. the principal Act), in Section 2,- 

(I) for ciauses (a), (b). (c) and (d), the fdlIowing clauses sliailrespectively be 
substituted, namely:- 

(0) "gross vehicle weight" means in respect of any vehicle the total weight 
of the vehicle and Ioad certified and regidtered. .by the regstering 
authority under the Motor Vehicles Act as perkissible for thal vehicle; 

(bj "mdtor iehicle" br "irehiclb" means any mechani~Qlly prdpel~ed vehicIc 
adapted for use upon roads whether the power of is 
transmitted thereto from ad , external or internal source ahd includes a 
chassis to which a body has not been artached and a trailer, but does 
not include a vehicle running upon fixed rails or a vehicle of a spccial 
type adapted for use only ,in a factory or in any other enclosed premises 
or a vehicle, hiving l a s  than four-wheels fitted with engine capacity of 
not exceeding thirty-five cubic centimetres; 

(c) "Motor V e h i c b  Act" rn-eins the Motor Vehicles Act, I988 as amended 59 d f [ i g i ~  
from time to time; 

(d) "Motor Vehicles ~ u l e s "  means the Motor v e h i c k  ~ u i e s  made under 
the Motor Vehicles Act; and 

(k') in clause (m), for the word "including", the w a d  ''excluding" shall be 
substituted. 

knrndmcnt 3. In Section 3 of the principal Act,- 
oi~Eetion 3 

(i),for. the w05d6 "the Schedule" wherever they occur, the word and numeral "Schedule I' 
shall bk substituted; -- 7 -L . . - -. -- 

(ii) in sub-section (I), the w ~ r d 6  "on and from the date of commencement of this Act" bhall 
be omitted; and 

a--- 
r , . - *,,, 

(iii) ln the irovib&, tq kik&ktlbh (2); ,the w b ~ d s .  "in Me aggregate" add "on the date of 
publikation of this Act in the Gaiette'?eball be ijinirtrd. - - 

4. In section 3-A of the principaI Act,- 
of = - -  

Section 3-A, 
- 

ti) iii Sub-section (I), for the words “on and from the 18th,October 1985, there shaII be 
levied on every stage carriage and goods vehicle" and "the Schedule", tho words and 
numeral "there shall be levied on &very.-pUb#c, se~cevehicle,andgoodecarriage" acd 

- - .  , "Schedule I" shall respectively be substituted; and 
- , A  . ... . , , . . . ,  . .  - . -  . 

. . ' . ' I  I 

*For the BIU See O d w  Cjaatta Extmrdlnary, dated rhs 11th ~ovkrnber 1992 wd: i519) 
For Select Committee Report, See Grissa Gazeitc Extrnordinaty, datcd I tc  1Cili M a c h  1993 

(No. 395). 



(a) for the words "the Schedule" wherevzr tho occur including the pro*o, the word and 
numeral "Schedule I" shall be substituted; and 

(b) the w ~ r d s  "in the aggregates' and "as on the lath October 1985" appearing in the 
proviso shall be omitted. 

Omission of 
Section 3-B. 5. Section 3-B of the principal Act shall be omitted. 

*mcnament 6. I n  Section 4 of the principal Act, in rubs~ction (2), for the words "the Schedule*' wherever of 
Saction-4. thcy occur, the word and numeral "Schedule I" shall be substiuted. 

7. In Section 4-A of the principal Act,- Of 
Section 4-A. 

(i) far the words "the Schedule" whercvar they occur, the word and numeral lLSchedule 1's 
shall be substituted; 2nd 

(i i)  in the proviso to sub-section (I), for. the words "for each completed yeat" the words 
"for cach completed period of twclve month commencing on the &te of initial purchm 
or acquisition of the vehicle" shall be substituted. 

Amendment 8. In Scction 5 of the principal Act,- or 
Setion 5. 

( i )  for the words and figures "Section 3 or Sectioo 4", the words, letters and figures "&ctjons 
3,3-A, 4 or 44" shall be substituted; and 

(ii) the words and figurcs "in lieu of thc tax leviable undcr Section 3" shalI be omitted. 

Amcndmurr 9. In Section 6 'of tbe principal Act, in Explanation IT. for the word and figure ''Section 32" of 
Section 6. he word and figure "Section 52" ehaIl be substituted. 

*anhem 10. In Section 7 or the principal Act, in clause (b), fur the word "issue'J, the worde "save in OF 
s&~, 7, the case of a m m r  vahicle in rcspect or whieh one time tax has been paid, issue'' shall be 

,u&ituted. 

Section 9. 
"Provided that nothing in this sc~tion shall apply to a motor vehicle in respect of which one 

ime tax  has been paid.'' 
t 

Amendmmt 
of 12. In Section 14 of the principal Act,- 

Sacrion 14. 
(i) in sub-section (I ) ,  the words and numeral "or in accordan- with the provision8 

contained in Schedule 11" shall be added at the end; and 

Ii j I), the following sub-scction shall be inserted, namely:-- 

"(I-A) Any tax levied under this' Act shall be deemed to be a first charge on the vehicle 
to which it rehtes". 

set l i o i  17. 
(I) in sub-section (I), after the words "amount. of tax" the words and figure 

a4incfuding the penalty, if any, levied under Section 13" shall be'inser?edl and 

(i i)  in sub-section (2),- 

(a) after the words "the oficer may, if the tax" the words "or the penalty,-if any, 

or both tax and penalty" shall b inserted; and . : 

(b) after ~n words 4'dctii it till fbe tax'', the words "cr the panalty, OF both 
as the case may bd* shall be inserted. 



Amendment 14. In section 19 of of the principal Act,, .in the first proviso, the words "or erroneous 
ofkrion 19. in so far as it is prejudicial to the 'interest 'of -revenuew shaI1 be added at  the end. 

Amendment 15. The Schedule to the principal Act, shall be rennnibered -as "Schedule I" and in 
of Schedule. Schedule I as so renumbered,- 

(i) in item 4,- 

(a) in the opening portion, for the word "passengers", the words Ccpersc!ns or 
passengers'' shall be substituted; and 

(b) in sub-item (A), for the word "passenger" -wherever it occurs, the words "person 
or passenger" :shali be subtituted and for the explanation to  the said sub- 
itern, the follol~ing proviso shall ba substituted, namely :- 

Proyidud further that the additional t ax  in r&pcct of a deluxe stage carriageshaI1 
be thirty percenturn more than that of an Exprcss Stage Carriage. 

(c) in sub-item (B),- 

(i) in column (21, for the figures "600.00" and " 1500'00" appearing against 
Clauses (ii) and (iii), the figure ''256n00'' and "640.00" shall respectively 
bc substituted; and 

( i i)  in column (3, against clauses ( i i )  and (iii), the figures "344.00" and "860-00' 
shaII respectively bc inserted. 

-kl )  in the . Explanation,- 

( i )  in sub-clause (a) of clause (i), For the words and figure "Motor Vehicles Act, 
1939'', rhe words "Motor Vehicles Act" shall be substituted ; 

(ii) in sub-clause (a) of clause ' ( i i ) ,  for the words and figure "Motor Vehidles Act, 
,1939", the words "M.-.tor Vcbicles Act" shall be suhsl ituted ; 

(iii) in sub-clause (b) of clause (ii), thc brackets and words "(Express) and the 
entire period during which thc vchicle was without permit shall bc taken 
into account for calculation of the tax and additional taxy'-shall be added 
at the.end. 

(iv)afrer clause (ii), the following clause shall be inserted, namely:- 

b a ( i i i )  Io the case of a contract carriage plying without permit granted under the 
,Motor Vehicles Act, the entire period duriog which the vehicle was without 
,permit shall be taken into account for calculation of tax and additional tax. 

( iv)  For -an omnibus, not bcing a private lservice vehicle or an educational institu- 
tion bus, kept for use in respect of which no permit is granted on application 
under the Motor Vehiclcs .Act, the tax pyable shall bc rupees six hundred per 
seat per annum, excluding the driver and conductor". ; and 

,(e) the existing clauses (iii) and ( i v )  .shall be renumbered as clncscs ( Y )  and (vi) 
respectively ; 

(if) after item 5, the following items shall be inserted, nnmsly :- 

'-For every sittins person excluding the driver, the ,#vehicle is permitted to carry, 180.00 

5-B. Educational institution buses- 

For ,every sitting :,person .excluding the driver, the vehicle is permitted to carry 
60.00"; and 

Oil) in item 8, fur the words "goods vehicles", the words "goods carriages" shall be 
substituted. 

Insertion of 16. ~ l t &  Schcdule I to the principal Act as renumbered, the. following Schedule :ahall be 
imerted, namely:- Schedule IT. 



PROCEDURE FOR RECOVERY OF TAX OR PENALTY 

[See sub+cctioo (1) of section 141 

PART 1 

1. Definirions-In this Schedule, unleix the context otherwise requires,-- 

(a) "ccrzificate" means a certificate signed by the Tax Recovery O5cer under rule 2 ; 

(6) "defaulter" mesns the person mrntioned as defaullrr in the ce~lificate and includes Pny petson 
whcce name is substituted or added by the Tax Reovery Officer ; 

(c) "exr'cuticn" in relation to a certificate, means recovery of errre rs in pursuence of the certificate ; 

(d) "From" means a Form given in the Amexlure to this Schedule ; 

(e) 'lrnoviible property" includes growing cropc ; 

(f) "rule" means a rule cont~incd jn !his Schedule ; 

(g) "shm in a corporation" includcs stock, dcpentures or bonds ; and 

( A )  "Tax Recovery Officer" means a Regional Transport officer appointed by the State Government 
and any other officer who may be authorised by the State Government, by notification, to 

. exeruse the Powcrs of Tax Recovery Officer under the Schedule witbin the jurisdiction as may 
be specified. 

2. Filing of cerr$eate and amendment thereof -(I] when the Tax Recovery Oficer is satisMed that a 
registered owner or person bavjng possessicn or control of a vehiclc is in default in making payment of any 

tax or additicnal tax due or any penalty directed to be reccverd under the Oriasa Moter Vehicles Act, 1975, 
he may sign a certificate in Form-] staring that the amount is due and shall proceed to recover the amomtin 
accordance with the provisions c,f this Schedule. 

(2) Subject to the I E W  of limitztico, the Tax Recovery Officer may at any time amend the certificate 
by addition. omission or substituticn of the name cf zny defauler or by alterztion of the amount mentioned in 
the certificate, as the casc mz y be. on bcjng satisfied tbzl the amendment is so necessary : 

Provided that when any such amendment is made, a fresh notice as provided in rule 3 shall be issued 
to the defauIter. 

(5 Issrre or service ofnoticc and effect thereof--(]) When a certificate bas been signed by the Tax 
Recovery Officer under rule 2, he shall iaue a notice to the defaulter in Form 2 alongwith a copy of the 
certificate directing him to pay the amount within a period not exceeding thirty days from the date of 
service or the notice 

(2) After the service of notice of any certificate under sub-rule (1) ur on a defaulter,- 

(a) Any priv~te tra nsrer cr delivery of en y of his immovable properly or any interest in such property 
shall be void against any claim enforceable in exccutic n cf  Ibe cerlificate ; and 

(b) the amount due from t b e  to time in respect of the certificate shall bea charge upon such 
property, to which every other charge creatcd subsequent to the servicc of Ibe said notice shall be 
postponed : 

Provided that the Tax Recovery Oficer may, at any time for reasons to be reccrded in writing, direct an 
attachment of the whole or any part of the immovabIe prcperty belonging to the defaulter 

(3) The dcraultcr may, within the period of :imc specified the nc tiee issued under sub-mIe (I), preswt 
to the Tax Rccovery Officer a petition denying his liability only on theground that- 

(a) the demanded amounts have been [fully oiZpartly paid'; or 

(b)  the person -on whom such notice has7bcen~served~is~ot the' defaulter ; o'r 
,'... 

!F(c) the amount by jaw iti not $-eCoverabIc~from him. 



4. Hearing and determining. ihe peririon der~ying liability-The Tax Recovery Officer may after hearing 
the petition and taking evidence, as may be necessary, confirm the amount mentioned in the certificate or 
set aside, modiFy or very the same as he deems fit. 

5. Execution oJ Crr lifieafe-.4 cxrtificat-3 signed under rule 2 may be executed by- 

(a) the Tax Recovery Oficer w h ~  ~igned the certificate ; or 

(h)  the T ~ K  Rs~3very O3i:-:r to whom a copy OF the certificate is sent for execution under rule 6. 

6. ~ransrnission of cert@cate to any oilier Tax Recovery Oficer far Execution-(1) A Tax Recovery 
Officer who signed the certificate may send the copy thereof for execution to any other Tax Recovery Officer 
in whose juriediction the defaulter residzs, carries on his business or the property of the defaulter act 
situated or kept. 

(2) If the copy of the certificate is transmitted by the Tax Recovery Officer who signed the certificate, 
to another T ~ K  Recovery OEcer before the notice under rulc 3 is issued c-r served, the latter shall issue 
the nolice or cause it to be served, as the case may be. heard the petition filed denying liability, if any 
and shall procced to recover the amount under this Schedule. In that case, he shall intimate the position 
from time to time to the Tax Recovery Officer who signed the original certihate. 

7. When the certificate may be exemted-No step in execution OF a certificate shall be taken 
until the period specified in the notice issued under y le  3 has clapsed since the date of the 
service of the notice or when a petition has been filed denying Iiability uatil such petition has 
been heard and determined : 

Provided that when the whge or any -art of the movable property of the deraulter is liable 
to attachment under this Schedule, thc Tax Recovery OErer may, at any time for reasons to be recorded 
in writing, direct an attachment of the rvhde or any part of such movable property. 

'8 .  Mode /or recoverplf the amount mentimed in the notice is not paid within the timespecified 
therein or within such further time as the Tag; Recovery Officer may grant, the Tax Recovery Offioer shall 
proceed to reali;e the amount by one or more of the following mod=- 

(a) by attachn:at a n j  sale of th: dzfa?llters' movable property ; 

(b) by attaehn: ~t and sale of th: defaulter's inmwable property : 

(c) by a x a t  of thz d?fa.~Iter and hie detention in prism. 

9. Interest, cost z.rd ell 7rg.r recovemblz -rh:re shlll b: rec ~verable in the proceed in^ in execution 
of every certificate- 

(a) interest at the rate as rnw bba notifizd by the State G~vernment, from the day commencing after 
the'end of the period specified in the noticc is~ued under rulc 3 ; 

(6) all charges incurred in respect of- 

ti) the service of n>tice upan the defaulter to ply the arrears, and of warrants and other 
-,spromses ; and 

-[ii)  alljother p;occ:dinp takcn for realising the arrears. 

10. Purc!zaer's t i t le -(I) Where property is sold in execution of a certscate, there shaU vest in the 
p 1r::lsier :'n: right, title and intwzst oi ths defaulter at the time of the sale, free from all encumbrances. 

, . 

(2) Where immovable property is sold in execution of a certificate, and such sale has become absolute, 
the~purchaser's right. title and interest shaU be deemcd to have vested in him from the time when the propem 
os sold, and not from the time wbea the sale becomes absolute. ?. 

11. D i ~ p ~ s i l  of p r o ~ - . e d ~  of ex?c!uio~zc (I)-Wh:n:ver assets arz realiszd by sale or?otherwise in execution 
a certificate, th:y shall be ditipdsed o F in the following maaner- 

(a) There shslI fi:st bc p iid t > the Tax Recovery 0 Weer the costs'incurred by him in the proceeding ; 

( b )  There, shall in the next place, be paid to the Tax Recovery Officer the amount due under the 
certi6catc in execution of which the assets were realised ; and 

(c) The balance, If any, remaining after the payment of the amoht. if any, referred to in clause Id) 
shall be paid to the defauIter. 



,1,2. Propirty.txetnpt from u~tacllment:-413 AH. such .property as is by .the code of Civil 5 OF I908 
Procedure, t 908 exempred from ar tachment and sale in execution of a decrae of a-eivjl Court 
shall bc cxempt from attachment and sale under this Schcdirle. 

(2) The Tax Recovcry ~ffickr's dccision as to what prcperty is so entitled to cxemptidn shall be 
conclusive. 

13. Investigation by cTox Recovery Oficer-(I) Where any claim is preferred to, or any objection ie 
made to the attachment or sale of any property in execution of a certificate on the ground that such propcrty 
is not liable to such attachmenr or sale, the Tax Recovery Officer sliall procecd to investigate the cIaim or 
objection: 

Provided that no such invcsligation shall be made where the Tax Recovery Oficer considers thct thc claim 
or ribjcction was designed or to cause unnecessary delay. 

' 

(2) .where the propeity lo  which the claim or objection .applies has been advertised for saIe, th-e Tax 
~ e c o v e r y . ~ & e s  ordering the s d c  may postpone it pending the investigation of the cIaim or objection upon 
such terms as to  security cr  otherwise as thc Tax Recovery Officer shall deem fit. 

(31 The-claimant or objector shall a'dduce cvidence to show that- 

(a) in the case of immovable propcrty, 'at 'tlic datc of tho service of notice issued under this Schedule 
to pay the arrears; or 

( 6 )  in casc of movabl: property. .at the date of the attlcbment, he had some interest in, or was 
posecssed of, thc propcrty ,in queslion. 

' 
(4) Where, upon the said investigation, the Tzlx Recovcry Officer is satisfied rhat, for the reason stated 

in the claim or dbjection, such property mas not, at !he said date, in the possession of the defaulter 
or: or some wrson in trust for him -or In the occupancy of a tenant or other person paying rent to him 
or that being in the possession of the defauIter at the said date, it was so in his possession, not on his 
own account or as his own property, but on account of or in trust. for some other person, or on his own 
account and partly on account of scme other person, the Tax Recovery Officer shall make an order releasing 
the property, wholly or to such extent as :he thinks fit, from attachment or sale. 

( 5 )  Wliere the Tax Recovery Officer is satisfied that the property was, at the said date, in the 
possession or the defaulter as his own property and not on account of any other person, or was in the 
possession of -s'ome other person in ' trust for him, or in the occupancy of a tenant or other-person paying 
rent to him, the Tax Recovery Officer shall disallow the claim. 

(6) Where'a chini.or .an objcctijn i s  prefiired, the party against whom an order is made may institute 
a suit in a civil court to establish the right whicb he claims to the property in dispute, but subject to the 
result of such suit, if any, thc order of the Tax Recovery Officer shalI be conclusive. 

I 

14. Rentoval of att~cf~tnati  ort snrisfaction or cancellation of certificate:-Where- 

(a) the amount due with costs and all charges and cxpenses resulting from the attachment of any 
property or incurred in order to hold a sale, are paid to thc Tax Recovery Officer ; or 

(b) ' the certificate is cancell&, 

the attachment shall be deemed to be withdrawn and in the case cf imrnovablc property the 
withdrawal-'shall, if the defulter so desires, - be proclaimed'at 'his expense and a copy of the proclamation 
shall be a k e d  in 'the ~ma'riner provided by this :Schedule ,for ,a proclamation of -sale of immovable 
property. 

15. Oflcer entitcd to l ~ t t d c h  atrd sell-The .attachment and sale of property shall be made by the 
Tax Recovcry Officer. 

- 16. Defati/tit~g'prtrc/~user unnverable for loss on resale-Any deficiency 01' price ,which may happen on a 
resale by rrason of the purchaser's default, and all expenscs attending such resale shalI be certified by the 
T~'Recove iy -OfE~~r  and shall be recoverable from the defaulting ,purchaser -under : the procedure provided 
by this Schedule : 

Provided rhat no 6uoh+appliwtion shall +lbe enterained unless .filed within. .fifteen days from thc date of 
resale. . . 



17. Adjo~rrrrmcnr or stoppage of sole-[l) Tbc Tax Recovery O h r  may, in his discretion, adjourn 
any sale hereunder to a speclhcd day and hour. 

(2) Where a sale of immovable prcperty is adjourned* under sub-rule (1) for a longer period than one 
calendar month, a fresh proclamailon of sale under thl6 Schcdule shall be made unIm the defaulter 
consenta to waive it. 

(3) Every sale  hall be stopped if before the lot is knocked down, the arrears and costs (including the 
costs of the sale) are tmdered to the Tax Recovery Oficer. 

18. Prohibition agoinst bldding or purchase by oficer-No Officer or othct person having any duty 
to perform in conncetion with any sale under this Schedule shell, eithor directly or indireclly, bid for 
acquire or attempt l o  acquire any interat in tho property sold. 

19. Prohibition against sale on holidays-No ssle under this Schedule sbaIl take place on a Sunday or 
other general holiday recognised by the State Government or ally day which hay been notified by thc 
State Government to be a local holiday for the area in which the sale is to takc place. 

-20. Assistame by ~01iceLThe  Tax Recovery Officer may apply to the Officer-in-charge of the 
nearest police-station for such assistance as may be necessary in the discharge of his duties, and tbe 
authority to whom such application is made sh'rrll depute a suficient number of police officer for fiu-nishing 
such assistance. 

PART .II 

--ATTACHMENT AND SALE OF MOVABLE PROPERTY 

21. Warra~~f-When any movable property is to.be attached, the TiaxRecovery Officer shallprcpara 
a warmnt under his signature in Fonn 3 specifying the name c.f the defaulter and the amount to Eie reaIi6ed 
and causc a copy of the warrant to b: served on thc defitulter. 

- ' 22. Attachment-If. aftcr service of the mpy of the warrant, the amount is not paid forlhwilh, the 
Tax Recovery Oficer shall proceed to'attach the movable property of the defaulter. 

23. Property in dlfal~dtefs possessioa:-Where thc property Proceeded against is movable propefty 
(other tban agricultural produce) in the possession of the -defaulter, it shall be attached by actual seizua 
and the Officer shall kcep the properly in his custody or in Lhc custody of one of his subordinates or in the 
custcdy c?f a Zimadar, who shall be respon6ible for due custody thereof: 

Provided tha t  when the property seized is subject to speedy and natural decay or when the expense of  
keeping it in custody is likely to exceed its value the offictr may sell it at once. 

24. Agricull~rral prodrice-Where the property prccecded aminst is agricrdtwal produce, it shaU be 
attached by af i ing a copy of the warrant- 

(a) where such produce is growing crop, on tho land on which such crop has grown, or 

(6) where such produce has been cut or gathered, on the threshing door or-place for treading our 
grain or the like, or fodderstack, on or in which it  i s  deposited. 

and anothcr copy on Ihc outer door or on some other conspicuous part of the house in which the 
defaulter ordinarily resides, or on the outer door or OD some other coaspicuous pad of the house in 
which hc carries on business or personally works for gain, or in which he is known to have last resided or 
carried on busincss or personally worked for g3n. The produce shall, thereupon, be deemcd to have passed 
into the possession of the Tax' Recovery Officer. 

25. Provisi~ns 0s to ogricrrirvraJpr~duce tt~rder attachment: - ( I )  Where agricultural produce is attached, 
the Tax Recovery Officer &all make such amMIgCmCnls for thc custody, watching, tending, cutting 
and gatbering thercof as he may decm sufficient ; and the assessing authority shalI bear such amount 
as the Tax Recovery Oficer shall require in order to defray the cost of such arrangementfi. 

(2) Subject to such conditions as may be imposcd by the Tax Recovery Ofice; in h i s  behalf, 
eilher in the order of attachment or in any subsequent order, the defaulter may tend, cut, gather 
and store thc produce and do any othcr act necessary for maturing or prcssrving it; and if the 
defaulter fails to  do a11 or any of such acts, any person appointed by the Tnx Recovery Oficc~ ' in 
this bzhaIf may, subject to the like conditiqns, do .all or any of such acts and the costs incurred by 
auoh persons shall be recovzrable from the defaulter ,as lf they were included in the certificate. 

(3) Agricultural praduec attached as growing crop shall not be deamed to have ceased to be 
under attachment or to require reattachment merely beuausc it bas been severed from the 
soil. 



(9 )v,l:r: nn 3rd:~ for &:I,: attaciini~nt of a growing crop has been madc at a considerable timc 
b:for< the cro? is 1ik::ly to b: At to bz cut or gathcrcd, the Tax Recovery OEcer may suspend the 
cxccurion or th,: order for such tin~c as he thinks fit, and may, in his discretion, make a further order 
prohibiting thc rznloval of tth: crop pending exccution of: the order of attachment. 

IS) A growing crop which from its nature does not admit of bcing stored, shall not be attached 
under this rule at any t in: less than tivcnty days bciorc the time at which it  is likely to be fit to 
be cut or gathered. 

26. Debts atrd share, elc.:-( 1) In the case of 

(a) a debt not sccurcd by a negotiable instrument; 

(b) a sharc in a corporation; or 

(c) otlicr movable property not i n  the possession of the defauIter cxcept property deposited in, 
or in the custody of, any court, ' 

thc attachment shall be made by a written order in Form 4 prohibiting- 

(il in tho case of a debt, the creditor from recovering the dcbt and debtor from making 
payment thereof until further order of the Tax Recovery Officer; 

(ii) in the case of a sham, the person in whose name the share may be standing from 
transferring the same or receiving any dividend thereon ; 

(i i i)  in the case of any other movable property (except as aforesaid), the person in possession 'of 
tlie same from giviw it over to the defaulter. 

(2) A copy of such ordcr shall be affixed on some conspicuous part of the office of the Tax 
Recovery Officer, and another copy shall be sent in the case of debt, to  the debtor, in tbe case of 
sharc, to the proper Oficcr of, the corporation and in the case of other movable property (except as 
aforesaid) to the person in possession of the same. 

(3) A dcbtor pmhibitcd undcr clause (i) Of sub-rule (1) may pay the amount of his debt to the Tax 
Recovery Oficer and sucll paytucnt shall discharge him as effectually as payment to the party entitled 
to recdvc the samc. 

27. Sirare in n;oyable property: -Where thc property proceeded agai~st consists of the share or interest of 
the defaulter in mova bIc propcrty belonging to him and another as cornowners, the attachment shau bc 
made by a noticc in Form 5 io thc defaulter prohibiting him from transferring lhe share or interest 
or charging it any in any way. 

28. Altaehmerrt of negotiable i~ ts f r  utttetri : -Whcr I he property is a negotiable instrument not deposited 
in a court nor in the custody of a puklic officer, thc attachmmt shall bc made by actueI seizure. 

29. Aitacl~tt~e~tt  of property in crislody of colrrsls or pirblic oflicer:-Where the property 
proccedcd against s in tlic custody of nny court or public oflcer, the attachment shall be made by a 
noricc in Form 6 to such court or oflicer, requesting that such property, and any ~nterest or 
dividend becoming paynblc thcrcon, nlay bz held subject to the further ordcrs of the Tax 
Rccovcry Officer by whom the notkc is issued: 

Provided that wberc such propcrty is in the custody of a court, any question of title or 
priority relating to any person, not being the defaultcr, claiming to be interested in such propcrty 
by virtue of any assignment, attachment or olhcrrvi6e shall bc determined by such court. 

30. Attaclmtenl of parlnerslllp properly:+t) Where the property proceeded aghinst consist of an 
iolerost or the dcfaultzr bcing a partner, in the partn~rship ipronerty, thc Tax Recovery Officer may 
make an order charging the share of such partner in thc partnership property and profits with 
payment d the amount duc under the certificate, and may, by tho samc or subsequent order 
appoint a rcceiver of the sharc of such partner in the profits, whether already dcclared on accruing 
and of any other money which may become duc to him in respect of the partnership, and direct 
accounts and enquiries and makc an ordcr for t l ~ c  sale of such interest or sue11 other order a s  
the circumstnnces of the case may require. 

(2) The other person shall be a t  liberty at any time to cedeam thc intcrest charged or in 
the case of a sale being directed, to purchase the samc. 

' 31. Attocl~me~t not lo be excessive:-Thc attach~nont by scizurz shall not be excessive, that 
is to say, the propcrly seized: shall be as .ocarly as possible Proportionale to thc amomt specified in 
the warrant. 



32 Jnvenlory: -In the Gas= of attach~nent of movable property by actual .seizurz, the oeiccr 
shall, after seizure of the propzrty, prepare an inventory OF all the property attached, specifying in 
it the place where it is lodged or kept, and a copy of the inventory shall be delivered to the 
defaulter. 

33. Scizrtre between strnrise and sutrest:-Attachment by seizure shalt be made after sunrise and 
before sunset aad not otherwise. 

31.. Power lo bredk opeti door, ere:--The officcr may break open any inner or outer door of any 
building and aner any building in order to seize any movable property if he has reasonable grounds 
to believe that such building eontains movable property liable to seizure under the warrant and he 
has noti6ed his authority and intention of breakiag open i t  admission is not given. He shall, 
howevcr, give all rcasonnble opportunity to women to withdraw. 

35. Sale: -The . Tax Recovery Officer may direct that any movable propcrty attached under [his 
Schedule or such portion thereof as may seem necessary to satisfy tho ce~ri6cat: shall bc sold. 

36. Isstre of proclantation:-When any sale of movable 'property is ordered by the Tax Reco- 
ery OXicer he shall issue a procbmltion in Form 7 in tb language of tha district. of the intended sale, 
specifying the time and place of sale and whether the sale is subject to confirmation or not. 

37. Proclarnarion how made:-(I) Such proclamation shall by made by beat of drum or other 
customary mode,- 

(a) in the case of property attached by actual seizurc- 

( i )  in the villagein which the property was seized or if-  the properety was seized 
in a town or city then in the locality in which it was seized, and 

(ii)  at such other places as the Tax Recovery OWcer; may direct and 

' ' (b)  in the aase of property attached olhenvise than by actual seizure, in such place 
as the Tax Recovery Officer if any may direce. 

(2) A copy of the proclamation shall also be affixed in a conspicuous part of the off ice of the 
Tax Recovery Officer. 

38. Sale after JJteen days:-Hxcept, where ihe propcrly is subject to specdy and natural decay 
or when the expense of keeping it in custody is likely to exceed its valuc. no sale of movabIo 
property udder this Sshedule shall, without the consent in writing of the defaulter, take place 
until after ihe cxpiry of at least fifteen days calculated from the date on wbich a copy of the sale 
prochmation was affixed in the Office of thc Tax Recovery Officer. 

39. Sale of agricultural produce:-(I) Wherc the property to be sold is agricultural produce, the sale 
shall be held- 

(a) i f  such produce is a growing crop, on or near the Iand on which such crop has grown, or 

(b) if such produce has becn cut or gathered. at or near the threshing-floor or place for treading 
out grain or the like, or fodder-stack, on or in which it is diposited: 

provided that the Tax Recovery Officer may direct thc sale to be held at thc nearest place 
of pubtic rzsort, if he is of opinion that the produce is thereby likely to sell to grcatcr 
advantage. 

(2) Wherc, on the prodncc being put up for sale,- 

(a) fair price, in the cstimation of I he Tax Recovery Officer is not offired for it, and 
(b)  the owner of the produce, a person authorised to act on his behalf, applics , to- havc the 

saIc pcstponod till the next day Or, if a market is held at the place of sale, till tho ncxt 
markct day, 

The sale shall be postponed accordinsly add shall be thwn ccomplsted, whatever prico may be 
offered for the produce. 

40. Special provisiot~s relatirig to gro~vitrg crops:-(1) Where the proporly to be sold is a growing crop 
and the crop from its natural admits of beins stored but has not yet been stored, thc day of the salc 
shall be so fixed as to admit of the criup beia made ready for storing belbrc the arrival of such day, and 
the snle sllall not bc held unit1 thc crop has bcen out or gathered and is ready for storing. 

(2) Where Ulc crop from its nature does not admit of bcing stored can be sold t o  n pcaler 
advantape in an unripc stagc, as in the case of grcen wheat, it may be- sold before it is cut and 
gathered, and the purchaser shall bc entitled to enter on the Iand, and to do all that is necessary 
' for the purpose of tending or cutting or gathering the crop. 



41. Sale to:be by a!tcifon-The-prpperty sbalI bo sold by public auction in one or mofc lots as 
th? Officer may- consider advisable and if the amount to be realised by is satisfied by the s ~ l e  of a 
portion of -the porperty thc sale shall be immediately stopped with rcspect to the remainder of the 
Plots. 

42. Sale by public atrci1oa:-(I) Where movable property M sold by public action, the price of cach 
lot shall bc paid at thc time of sale or as soon after as the Officer. holding the. sale directs and in 
default of paymcnt, the propcrty shall forthwith be resold. 

(2) On payment of the purchase money, tho Offiar  holding the sale sbalI grant a certificate 
spifying the property purchased, the price paid and the name of the purchaser and the sale shall 
become aksolute. 

(3) Where the movabIe property to be sold is a sharc in gooda belonging to the dcfa$ter and a 
co-owns and two or more persons, of whom onc is such co-owacr, respectively bid the same sum 
for such property or for my lot, the bidding shall be deemed to be the bidding of t h e ~ o - ~ ~ ~ e r .  

(43) ~rregrrlarity not lo v iriate sole, brrr any person itljtrred may sire-No irregularity in publishing or 
conducting thc sale of movable property shall vitiate the saIe, but any person suslaining substantial 
injury by C0160IH of such irregularity at thc h n d  of any other person may institute a suit in a 
civil court .against him for cornpenstion. or (if such other person is the purchaser) for thc recovery of the 
specific propertyand for comrensation in default of such recovery. 

44. Negotiable I~tsfrw~~ents and shares ina  Corpor.riott:-Notwithstanding anything eontaincd in this 
Sch~dule wheere tho property to be sold is a negotiable instrument or a share in a Corporation, the Tax 
R~covery O$mr may instead o f  selling it by public guction, sell such instruments or share through a broker. 

45. Oder for patnenf of coin or currency notes 10 the Tax Recovery Oficer : -Where the property attached 
, is curreat coin or currence notes, a the Tax. Recovery Offlmr may, at any time during the continuance of 

the attachment direct that such coln or nots, or a part there of sufficient to satisfy the certificate bc paid 
over to the euthorty, who may be specified by the Tax Recovery Officer in writing. 

PART III 

ATTACHMENT AND 6AW OF IMMOVABLE PROPERTY 

46, A r r u c l m e n - A t a c e t  of immovable property of the dofauIter. shall be made by an order in 
form 8 Prphibiting the defaulter from transfemng of or charging the property in any way and prohibiting 
all parsons from taking any benefit under such transfer or charges. 

47. Service of notice of attachment: -A copy of the order of attachmrnt shall be sarvcd on the 
defaulter. 

48. Proclumation of aifacl~~nent:-The order of attachment shall be , proclaimed at some place on or 
adjacent to the propem attached by beat of drum or other customary mode, and a copv of the order 6halI be 
6xed o~ a conspicuous part ofthe properly and on the notice board of the odic8 of the Tax Rccovery Officer. 

49. A t t ~ ~ f i m e n t  to relare back. from the date of service of nutice-Where any immovab~e property is 
attached under-this Schedule. the attachment shall relate' back to, and take effect Crom the date on which 
the'notice to pay the arraan issued under this Schedule was served On the defaulter. ' 

50. Sale ondproclmnation of sale-(J) The Tax Recovery Officer m y  direct .that any immovable property 
which has been aitached or such portion 1 hereof, as may seem necessary to  satisfy the certificate. shall 
be sold, 

(2) Where any immovable property is or dered to be sold. the Tax Recovery O a e r  shall cause n 
proclamation in Form 7 of the intended sale to be made in tho language of the district. 

51. Contej~rs of proclatnution: -A proclamation of sale of immovable property shall bc drawn up after 
aotice to dcBuIter and shall state the time and place of sale and shall specify, as fairly and accurately as 
possible,- 

(a) the property to be 6oid 1 

(b) the revenue, if any, assessed upon thc or any part thereof ; 

(c) the amount for the recovery of which the sale is ordered ; and 

(dj any other thing which the Tnx Recovery O b r  considers it material for a purohaser to know, in 
order to judge the nature and value of the property. 



52. Mode of ttrakit~g~procIanration-41) Every proclamation far the sale of immovable property shall be 
made at some plicl: on OT near such property by bear or dmm or other costornary mode and a copy of the 
proclamation shall be afixed on a conspicuous part or the properly and aIso upon a con6picuous part of The 
Oflicc o i  thc Tax Rccovcry Oficcr. 

, (2) Where thc Tax Recovery Officer so dirccls, such proclamation sliall also bc published in thc official 
gazctte or in a lucal newspaper, or in both, ard the cost of ~ u c h  publication 6h?U be deemed to 
be cost of the sale. 

(3) Whcro the property is divided into lcls for rhc purpose of being sold scparateIy it shall no1 be 
noccssary to make a separate proclamation for each lot, unless proper notice of 4 he sn lc cannot 
in lb opinion of the Tax itecovcry Officer, olher-wiso t>e given. 

-- 

53. Tittle of sale-No sale of immovable property under this Schedule shall, wilhout the consen[ in 
in writtiog of the defaulter, take Place until after Lhe expiration of aiIeast thirty days calculac< d from the dato 
on which a czpy of the proclamation of the salc has been afixed on the property or in the Ofice oi tho Tax 
Recovery Officer, whichever is later. 

54. Sale to by auctior~ -The sale sball be by public action to 'the highest bidder and shall be subjcct to 
conmation by the Tax Recovery Officof. . 

55. Deposit by prrrclraser and reside ill dcfarrlt- (1) On evcrysalc of immovabic prcperly, the person 
declared to be tllc purchaser shall pay, immediately arier such declaration, a deposit of lwenty6ve pcr cent of 
the amaunt of his purchase money, to the Tax Recovery OWwr and in derauIt of such deposit, the property 
shall forthwith be resold. 

(2) The full amount of purchase money payable shall bc paid by the Parcharge to ihe Tax Recovery 
Offiwr, or berorc the fifteen day from the date of the sale of the property, 

56. Procedrre in defavlt oJpaytrrent:-In default of payment within the perioo mentioned in the prcceed- 
ing rulc, thc deposit may, if the Tax Recovcry Weer thinks 6 1 .  arter defraying the expenses of the saIes, be 
forfeited t o  the Govommcnt, and the propcrly shall be rcsold, and the defaulting purchzser shall fc rfcit all 
claims to the property or t : any part of ihc sum for which it may subsequently bc sold. 

57. Alrthority to  b i d : L ~ l l  penwas bidding at thc sale shall be required to declare if they are bidding on 
their behalf or on behalf of their' principals. In thc latter case, they shall be required to deposit their 
authority, and in default, their bids sball be rejected. 

56. Application 10 set aside sale of irnt~~ovable properly on deposit-(1) Where immovable properly has 
been soId in cxccut ion of a certificats, thc dcfattiter, or any person whose, interests are affected by thc sale 
may! at any timc wi!hin thirly days from the date of srrle, apply to the Tax Recovery Oficer to sct asido tho 
male, on his depoeit~ng- 

(0) for the payment towards the arrcar, thc amout speofied in the proclamatic n of sale as that fo 
the recovery of which the sale was ordcrcd, with interest thereon at the rate qf twelve per cen 
per annum calc~~lated from the date of proclamation of sale to the date wnen the deposit is made 
and; 

(b) Tor the payment to the purcnaser, as penalty, a sum equal to five per cent of the puichase-money 
but not l c s ~  than one rupce. 

(2) Whcrc n person makes an application u d c r  rule 60 for setting aside the sale of his immovabIe 
property, he shall. nol, unlcss he withdraws thilt application, be entitled to make or prosecute an 
nppiicntion undcr this rule: 

59. Applicrttion fo set aside sale of inrr~lovable property or1 growld of non-service of notice or 
irregularity:-Whcre immovable property has been sold in execution of a certificate, the defaulter, or any 
person whose interest(; arc affected by tae sale, may, at any time within thirty d:iys from the date of the safe, 
apply to the Tax Recovery Oficcr to  fici aside thc sale of the immovable property on the ground that notice 
was not served on the defaulter to pay the arrears as required by this Schedule .on the ground of a material 
irregularity in publishing or conducting the salc: 

Provided that- 

to) no sale shall be set aside on any such ground unless the Tax Recovery Offieer is mtisfied that the 
applicant has tiustailled sustantial injury by reason of the non-service or  irregularity; and 

(b) an application made by a dofaultcr under this rule sha 11 be disallowed unlese the applicant deposits 
the amount recoverable rrom him in execution of thc certiflcale. 

63. Setting nsfde sale rvliere defaulter has iro salcablc irrteresr:-At any timc within thirty days of ths sa1c 
the purchaser may ai>plY to the Tax Recovery Officcr to 6et aside the sale on the ground that the dcfaul te 
had no saleable interest in the property sold. 



73. Release on,grotrrid of illness-(I) At nny time after a warrant for thc arrest of a defaulter has been 
issued;the r a x  Recoveq-Officcr may cancel it  on the ground or his serious illness. 

(2) Where a dziaulter has been arrested, thz Tax Recovery Officer may rcIease him if, in the 
opinion of thc Tax Re~overy officer, he is not in a fit  statz of health t,o be detained in the civil prison. 

(31 Where a deraultcr has been committed to tho civil prison, bc may bc rclcawd therefrom by the 
Tax Recovery Oficor ou the ground of existence oC any iufectious or contagious disease, or on the ground of 
bis suffering from any serious illncss. 

- (4) A defaulter 'releasecl undcr this rule may be re-arrested; but the period of his detention in the civil 
prison shall not in thc aggregate exceed that authoriscd by rulc 71. 

74. Entry iri dlvel l i~~g Irovse-For the purpose c-f making an arrest under this Schedule,- 

(a) no dwelling housc shall be entered- after sunset and before sunrise, 

, (b) no outcr door of a dwelling housc shall be broken open unless such dwelling house or a portion 
thercof is- in the occupancy of the defaulter and he or any othcr occupant of the house rcfuseb: 

- or in any way prcvents ;~cccss thereto; 'but when thc person exccuting any warrant has duly 
,gained acccss to any d'weuing home, he may break open thc door of any room ar apartment if hc 
has reason to believe that the defaulter is likely to be found thcre ; and 

(c) no room, which is in the a c t d  occupancy df a woman who according to the customs of thc 
country, docs not appear in public, shall bc entered into udese the ofher euthorised to make 

, the a r r ~ t ~ h a s  givcn notioe to  he^ that she is' at liberty to withdraw and has given her resonable 
time and facility for withdrawing. 

75. Prolribition against arrest of wornen or mlnor8, e ~ .  -The Tax Recov5ry Officer ahall not order t ha 
arrcst and detention is the civil1 prison of- 

(a) a woman, or . 

{b)  any person who in his opinion, is a minor or of unsound mind. 

76. Bbsiste,lce olloanrrce-(11 ~ h e ;  a dcfaulter is arr~ted or detained in the civil priaon, the suna 
payable for the subsistence uf the defaulter from the time of arrest until he is roleased shall bb bornc by the 
State Oovernmcnt. 

(2 )  Such sum shall be cnlculated on the scolc h c d  by t h e  State Cfovcrnrnent for tho aubistzncc of 
judgement-debtors arrested in execution of a decree of il civil court. 

(3) Sums payiynblc undcr this rulc shall be dcemed to be costs In tho proceeding: 

Providod that the defaulter shall not be detaincd in the civll prison or arrestested on account any 
sum so payablc. 

PART V 

MI~CELCANEOUB 

77. Power lo lnke evidence-Every Tax Recovery Officer or other o5cer acting under this Schcdulc 
shall have thc powzrs of a Civil Court while trying a suit for the purpose of receiving evidence, administering 
oaths, enforcing Ihc a ttcnd~ao: c:f witnesses a11d compelling the production of dc-cuments. 

78. Appeals--(I) An appc;~ l from any order passed by the Tax ~ G o v e r ~  OfEcer under this Schedule 
shall lie to the Tnssporti Con~missiOner and, artcr admitting, an appaal the Transport Comniissioncr 
may dispose of it I~irnscIf or, if hc 60 dccidb, may make over to an officer subordinate to him not below the 
rank of Jmut Commissionc -, Transport. 

- (2) ~ v e j  nppcal undcl- this rule must be prescnted within thirty days from the dute of the 
order, appcalcd against. 

(3) P o n d i q  thc decision of any appeal execution of the certificate m;ly. be stayed of thc appcllatc 
authority so dircch, but not othcrwisc. . 

79. Revilu-Any order p:~sscd under this Schedule may, after notice to all persons interested be reviewed 
by the Officer who madc thc order, or by his succeseor in officcs on account of any mistakc apparent on 
tha m o r d .  

80. Rccovcry from sur.ety--Whcre any person hns, undcr th is  Sehcdule, becoile surety for the 
amount due bY thc dcfaulter, hc may be proceeded against under this Schcdulc as if hc was thc 
defaulter. 

81. Applicatiorf of Codc of Civil Procedure, 1908-In thc mattem of Prooedure riot- provided for 
in this ScheduIc the relcvant provisisions of the Code of Civil procedure, I908 shall mustatis n t u t d i s  
apply. 



ANNEXURE 

FORM. 1 

(See rule 2) 

CerffJcate for recovery of orrear 

. ............................ 1. Tzx Rccover y G5cer c f,  , 
(Place and address) 

................. ....... .............. .. 2. Region.. ,, .-. .- 3. District. 
- 

- ,, m ................ ......~........... I hereby certify that the above-men tioned sum c f Rs.. .(in words. 
...................... - ........... .) jz due from the z bove-named defaulter and that the recovery of- 

the said amount by suit is not barred by kw. . . . . . .  

- 

Dated this..  ................. .day of.. ............... .l9. ... . . 

Tax Recovery Ofleer . . .  

No. of 
certificate 

N ~ B - A ~  note lo give farther details of tk.e arrrar and IeviabiIity tbero; f shall be attached 
if ncces9F ry. ' 

Detail8 and 
address of 
authority to 
whom the 

Name, father's 
name and- 

address of the 
defaulter 

Amount of arrear 
M. V. Tsx l~dd l .  
Taxpenalty for 

which thc certificate 

- 

, Name and 
addrea of 

surety (ics) 
if any 

Particulars of the 
Motor Vehicle and 
other particulars 
of the arrcar for 

is signed and the . 
perir d to which 
such dues relate 

which the 
certificate is 

signcd 

errear is 

1 payable 

I 

2 , 1  - 1  1 ,  1 6 

' : 

. , I 

I 

' .  - 

I I '  . . 



FORM 2 

NOMCE Tr3 T H E  DEFAULTER 

[ See 6u1a-r~tte (I) of rule 31 

(Name and address of the defa~.ltcr) 

You are hercby informd that a certificate against you for Rs.. ........ .due from you on account 
of. ............... .has bcen signed by me under rule 2 of thc Schedulc II ap endcd to thc Orissa c f  Motor Vt hicli6 T; xalion Act, 1975. If you deny ycbur liability to pay the sai sum of Rs. ......... 
you miiy, wirhin ..,......... d; ys from thc bcrvicc r f this noticz, file beforc me a pztitjon denying 
tke liabilily, rn whole or in palt, cn one or more of tlic graundsspecificd below:- 

(a) The demmded amounts h a w  bezn fdly or partly paid; 

(b )  Thc person on whom such notice ha5 bczn servzd is not t hc deraulter; 

(c) The amount, by lam, is not recover;! ble from you, If within. .............. .days from the ds tc 
cf service of this noticc, :you faii to filc such a petition or if yc u f; il to show cause or do 
not show suficient cause, why such certificate should not be executed, it wiII be executed 
uolcss you pay -Rs. ........ .-- ....... .(Rs,. ......................... o n  acccunt of tbe 
amount so demanded and Rs.. .......... .on account of costs of realisation) in to my ofice 
within the abovl: period. Until t t e  said amount is so paid you are hereby protibitcd 
from making any private transfer or delivery of any of Your immowb!e property owned/ 
possessed by you or of any interest in any such property. If you, in the mean time conceal, 
remove or dispose of any part of your movable property or if you appear to avoid the 
payment of the amount t hr certificate will be cxecuted immediately, 

. . . . . . . . . . .  A copy c f the certificate abovc mentioned i s  givcn below. Dated thie.. .day of 

Tax Recoy ery Oficer 

FORM 3 

(See rule 21) 

Warrant of Attachment of Movable Property 

................ ................................... In the offi-:e of the Tax Recovery Officer of. , 

at ............................................... 
................. ................. Certificate No ..., .of 19.,. 

Name and a d d ~ s s  of the defaultcr ................................ ...... 
To 

..........-........................... ... 
Whereas Certificate No. ...........,............ &led. ............................. bas been filed 

In this oflice against the aforesaid defaulter and r he sum of Rs.. .................. .(in words. ........... 
, .............................................. ) as noted below is due from his in respect of 

the st id certificate; 
And whereas the said sum of Rs.. ............,.......... . , has  not been paid; 

...................... Principal (M.V. Tax/ Addl. TaxIPenalty) 

............................... Certificate Interest. 

.......................... Cost and other charges.. 
---_- 

Total . . 



Thee are to command you lo attach the movable properly of the said defaulter a8 set forth in the 
schedule annexed hereto or which shall lx fc  und by you and holes6 the said dcfaul ter shall pay to you the 
said sum of Re.. ............................ ., to get he^ with rhe C C C ~  of this attachment, to bcld the same 
until further ordm from the undersjgncd. 

You are fur the^ commanded to return this warrant on ofl before thc.. .............................. 
day of. ................... 19. . ,. ............. .with an endorscmtnt certifying that the day on which and 
the manner in which it has been cxccutcd or why it has not been executed. 

................. Givenunder my handand seal, thisday the. , .  of.. ............ 19 ................ 

Tax Recovery Oflcer 

FORM 4 

[ See sub-rule (1) of rule 26 ] 

Attachment of a debt n ~ t  securcd by negotiabIe - instrumentlsbare in a corpomtir nlmovable property 
not in tbc pcssession c f  the defaulter except property in the c~6tody of a court. 

To 

Whereas Shri.. ...,.......................................................... a failed to pay .... ............ Rs.. ............. ., .... being the taxjadditional taxlpenz lty, it is ordercd that said Shri , 
................................... .be and is hereby'prc hibited and restrained until further order by me 

* (0 from receiving from you the debt allegcd ntw to be due from you to thc said Shri .............. 
....................................... and that ycu are hereby prohibited and restrained until further 
order by me from making payment cf the said debt or any part thereof to any Fenon whomeoever or 
otherwise than to me. 

* (ii) from making any transfer of sbarcs in. ....... - ....... , - .............. cc rporzt ion OF from 
paymcnt of any dividend therec.n and you the Secretary of the said corporation are hereby 

prohibited end restrained frc,m ~ermitting any such transfer or making any such payment. 

*(iiii) from receiving from you the following properly in your! possession to which defaulter 
... .. .... ...... S,bri.. , ........ , , , -. , - , ..... .is entitled and .ycu are .hereby prohibited znd 

restraincd until furber order by me from delivering the said property to any person or per6ons whcmsoever. 

Description of propcdy 

.........a .d .. IC .. m.. ... ...- .." 
....................... .......... Given under my hand and seal on this day of . .  .19'.-. 

Tax Recovery Oficer 

+Strike off whichever is not applicable. 



46 

FORM 5 

(See rule 27) 

Attachment of rbe share or interest in movable property 

Shri .......,........,...,. -.. ................... I ........... ............................ 

Whereas you have failed to pay R6.. ................. ..being the taxladditic nal taxlpenalty, you are 
hereby prohibited and restrained until further order by me, from tramforring the share or intcrcst you have 
in the property spccjfied below or frcm charging it in any way. 

Description of the prc~erty .................................................................... 
.............................. Datcd thie day of ................ 19.. ...... 

Tax Recovery Ofleer 

FORM 6 

, . ( See rule 29 ) 

Rol~ibitory order . 

Shri ............ r...*.m..**.m ............................... .................a.m........'.-....m 
. , . . 

. . 

. . , . ....... ............... . Whereas the unde~igne'd ;. has issued a certificate -uuder rule 2 c f ~chkdule TI 
............ ............... ......... . LO the 0. M. V. T. Act, 1975, for recovery of Rs.. , .from Shri.. . . ......................... - .  ........... ..and rt 1s statcd that Rs.. ............. . . i s  due from ycu to said 

.............................. Shri., , ............................................. .on ccccunt of . .  
( S ~ c i o  how money ie due and cn what eccouat), it is ordered that you will hold the said money s~bjec t  
t o  any hrther order as may be passed by the undwsigncd. 

... ............... ................ .................. Dakd this.. *. r'ay of.. .19.. ". 

Tdx Recovery Oflcer 



, . 
FORM 7 

( See rules 36 and 50 ) 

Nlmc and address of the defaulter.. ........ .., . '. ........................ , ....................... 
Wherea6 an order has been made by me for thc sale of the attached propcrty specified i 1 tbz Schedule 

below in sattsfaction of tbe certfficate issmd by me.. .. ; ....... , -. .. I. ... -under rule 2 of Schedule fl to .... ., the ~ r k a  Motor Vehicles Taxation Ad,  1975 ,for Rs.. ; interat thereon 5nd cos? of this execution. 
The dale will& by public auctiqa and the pmpe try shall. be put up for sale i* the lots ~pdiacd in the 

.... .............. S cheduIe. The ,sde will ba of the  right, title and intermt, of %he: defaulter Said Shri.. ., ,:. ,  , . .................... , .  , ;and , c h ~  l i a  b i 1 i ~ i . i  $t th$se +&@ed, in' tbe schedule against each lot. 
. . I . . ,  , 1 .  

In the absence of any order of postpoaem=nt th3 ~ 8 1 ~  will 'be' heId at, .... : :...... .at. ........... A. M. 
In the event bowever t h e  cntire amnuat due is tendered or paid before thc hocking down of any lot the s21e 
will be stopped. 

The sale wiU be subject to and in accordance kith Schedule II to the Orissa Motor Vehicles Taxation 
Act, 1975. 

In l h ~ :  q s e  of movable property the price of each lot shalI be paid at the time of sale or as soon as after 
the Tax, Recpvery O @ q  directs and in default of payment the property shall forthwith be agzin put up and 
resold . . 

Tn the case of immovabIc property the person declared to bethc purchaser shali pay immediateIyaftcr 
aueh declaration twenty-five pcr a n t  of the amount of his purchase money to the Tax Recbvery Officer and in 
dp$.auJt the property shall forthwith be resold. The balance purchase money shaII be paid by the purchmcr 
tot he Tsx Recovery Officer on or before the fifteenth day of the date of the sale of thc property ; if the 
fifteenth dsy ba a Sundsy or other holidy thcn on thc first a 3cc  day aftcr the FLfczenth day. 

Numb& of Description of the Nature of the Eacumbrancea to which Claims put 
Lots property with interest in the the property is forward 

tbe name of the PrOPerW liab!e 
owner 

.......... .............. .. ........... _Dated... ,. ... day efL. 19 

T n x  Recovery Ofleer 



FORM 8 

( See d e  46 ) 

Notice of auacl~rneni of 1mmovabIe Property 

PART-I 

To ........................... Y. .L. ...I.... CI  ..... -. ........................ ., ., ( Defaulter ). .................................... .. ........... ... ..... Takenotice that you have failed to pay the amount of Rs ....,. being the arrears of tax/ 
additional uxlpenally payable by you under the provisions or the Orissa Motor Vehicles Taxation Act, 1975 .............. within the time specfied in the recovery notice w e d  on you on.. ..The immovable 
propcrty mentioned in the follwing Table are there of hereby attached and they will be sold for the 
recovery of the said amount. You are hereby prohibited from transferring or charging the said property 
in any way and transfer or charge creatd by you shall be invalid 
u r n - +  

TABLE 
- - 

Name of the defaulter 
who holds the proptrty 

1 4 7 

-. 

The General Public 

........ . . A copy or the noti& of attachmerit issued to Shri ........................................ -. ,. 
is enclosed hereivith. The immovable property mentioned therein have been attached by me in exes* 
'of th: powzrs 'conferied on me by eu,bection (1) OF Section I4 of the Orissa Motor Vehicle Taxahon 
Act, 1975 and the RuIee .made thereunder. The said awner of the property bas beenprohlbited from 
tran~ferring or charging the said property in any way. Notice is hereby giwn to the general public that 
any traasfet. or delivery of the. said property or of auv intereet themlra and any payment to the saic 
debulter of any debt, dividend or other moneys contrary to such xttachmnnt shall be void againstoal~ 
,lairrs enforceable under the attchment. 

Tax Recovery Oftice 



P O W  

(See We 53) 

Sale Certificafe 

.. hag been #old to -. -...... - -. -. , , ". . - ..... .at-, - - .. - - ...........*.... .-in public auction 
of the proparty held under. Ssction 14 (1) of the OrissalMoter Vehicle8 Taxation Act, 1975 and nilm mado ........ ..... thefaunder on,.. ............................. ,for Rs..,. .,,.,. and the said (pwcbaser) 
, ........................... .-..has beea declared to be the purchaser ofthe aaid property at tha time 
of the darn 

This is to certify that the following propmty- 

The sale price of th= asid property l a g  received on - -, - - , , , , -, , , ., , , , , ., , , , 

The sale wae conbmed sad,..,., ,, , ,.. , ,.,, ,,,., 

. Name., ,...... .,. ..... , , , , 

Full designation of the 
Tax Recovery 0 hoe 

Vilega Boundada Serb1 
NO. 

Survey 
NO. 

i 1 2 1 3 1 4 1 5  I d  7 

Taheil and 
distdct 

I 
. , 

Extent Name of the defaulter 
Who held tha propurty 
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ORISSA ACT 20 OF 1993 

*l!HE ORISSA MOTOR VEHICLES TAXATION (SEC3ND AMENDMENT) Am, 1993 

[Received thc assent OF the Govemjr on the 27 November 1993, f i~st  published in an extraordinary 
issue of the Orissn Gazette, dlkd the 2 rtd Dzcembx I 933.) 

BE i t  enactcd by the Legislature of the State of Orisra in the Forty-fourth 
Year c f Ll~c Republic of India as follow : - 

Shorl title 
and 

1. ( I )  Thc Act may bc called th2 Orissa Motor Vehicles Taxation (Sccond 
commenec- Amcndmcnt) Act, 1993. 
ment. Orissa Act 

(2) It sh J l bc deemed to have come into forc; on t ha; 21 s t  day of Scptembcr, 39 of 1975. 
1993. 

Amcndmcnt 2. In thz Oris53 Motor V~hicles T~xation Act, 1975 (hcreinaftcr referred to a6 
Of Seclion4. the principal Act), in Sectjo~-$, 

(a) in the f i rst provis3 to sub-section (;?), for the words "two hundred rupecs" 
the wordt; "five hundccd rupeexi" shall b? substituted; and 

(b) in sub-section (31,- 

(i) for the words "transport vehiclc" occurring in the opcning porlion, the 
word "vchicle" Shall be substituted ; and 

(ii) thc provisos thereto shall be omitted. 

Oris59 Qrdi- 
3. (1) The Orissa Motor VchicIes Taxation (Amendm cnt) Ordinancc, 1993 ,,,,, N,. 

hcrcby repealed. Savings. 
of 1993. 

(2) Notwitlistanding such repeal, any hing donc or any actlon taken under 
the principal Act as amcnded by the said Ordinancc shall be deemed to have been done 
or taken undcr the pijncip~l Act ac arnrndcd by this Act. 

*For !he Bill sea, Orirsa Gmrefrc, Extraordinary, d3 t:3 !h: 1st Jaaugrj 1993 (No. 1434) 



vPHE OBISSA MOTOR VEHICLES TAXATION (AME#l)MEHT) ACT, 1W 

[RcMved the a ~ e n r  of t h i ~ o v e r n o r  an r ;Se frh  November 1997, llrJl published Lt an exrraordlnuv 4W . 
of the Oriasa G-tte, datd  the lsr December -19911 

Lt c n a W  by the lsgialatlrre of the State of Orism in the For@-elghtb lar 
- 

ofthe Republic of India aa follows:- 
. . 

Shrtaltb. 1. This Act may be called the Orhsa Motor V e h l c l ~  Tazatlon (Amwdmtnt) 
Act, 1997. 

Z b Schedule1 to the Oiissa Motor Vehicles Taxation Act. 1975,- .- Olb Ad 
of 39 of 1% 

Scbsduk.1. 

(I) jn sub-item (a) of item 1, for t& m e s  .'72. W" ind 1'90m00" appraring 
In column (2) against clauses (i) and ((ti) respectively, the figures "90'00" 

' - and "135'00" shall resp&tively he substituted; and , 

(i1l)in item 6, for the figures "144-OO", '*222;00", "276.M)"'. "330'00" and 
"402*00** appearing in colttam (2) asinst subitems (0, (ti), (ill), (I*), 
and (v )  respectively, the "2I6'M"', ''334W', "414'0OW, 4t49500'' and . 
"603-00" 'shall respectively be substituted. 

r  or tho Bill sea' 0r@m m~rre, -ordinary, dated thu 20th Manh 1997 (No. 369). 
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ORISSA ACT 8 OF 2003 

* THE ORISSA MOTOR VEHICLES TAXATION 
(AMENDMENT) ACT, 2002 

Received the assent of the Governor on the 291h January 2003, first 
published in an extraordinary issue of the Orissa Gazefle, dated the 13th 

February, 2003 (No. 21 1 ) ] 

AN ACT FURTHER TO AMEND THE ORISSA MOTOR VEHICLES 
TAXATION ACT, 1975, 

BE it enacted by Ihe Legislature of the State of Orissa in the FiHy-third 

Year of the Republic of India as follows :- 

Short tik. I. This Act may be called the Orissa Motor Vehicles Taxation 
(Amendment) Act, 2002. 

Amendment of 2. In section 4-A of Ihe Orissa Motor Vehicles Taxation Act, 1 975,- Orissa Act 
section 4-A. 39 01 1975. 

(0 in sub-section ( I  1,- 

(a) in the opening portion, for the words and numeral "ten times the 
annual rate of tax in respect thereof as specified in Schedule-l';, 
the words ''five per centum of the cost of (he vehicle" shall be 
subs~iluted, and 

(b) in the proviso, clause (i) shall be omitted ; 

(ii) sub-section, (5 )  shall be omitted ; and 

(iii) for Explanalion - 1 occurring after sub-section (6) ,  the following 

Explanation shall be substituted, namely :- 

"Explanation I-For Ihe purposes of (his section, the expression 
"appointed date" shall mean the date of commencement of Ihe Orissa 
Molor Vehicles Taxation (Amendment) Act, 2002.". 

' For Ihe Bill see Orissa Gazelle, Extraordinary. dated Ihe 5th October, 2002 (Nn. 1739), 
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THE ORISSA MOTOR VEHtCLES TAXATION (AMENDMENT) ACT, 2004 
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'THE ORISSA MOTOR VEHICLES, TAXATION (AMENDMENT) . . 
ACT, 2004 

(ORISSAACT 3 OF 2005) 

[Received the assent of the Governor on the 19th February 2005, 
first published in an extraordinary issue of the Orissa Gazette, 

datedthe25fhFebruary,2000((hlo.370)] 

AN ACT FURTHER TO AMEND THE ORISSA MOTOR VEHICLES 
TAXATION ACT, 1975. 

it enacted by the Legislature of the Statemof Orissa in the 
Short tiUe. Fifty-fifth Year of the Republic of Ind,ia as follows :- 

I. This Act may be called the Orissa Motor Vehicles Taxation , 

hendrnent (Amendment) Act, 2004. 
of seclion 3. 

2. In section 3 of the Orissa Motor Vehicles Taxation Act, 1975 ,orissaAct , 

(hereinafter referred lo as the principal Act).- 38 ol1975. 

(iJ .the Explanation occurring under sub-section (3) shall be 
deleted; 

0 after the word and numerical "Schedule-I" wherever they appear, 
the words and the numerical, "and,Schedule-Ill" shall be 
inserted. - , ., 

Amendment 3. In sub-section (3) of section 3-A of the principal Act, the words 
"including the Explanation thereundet' shall be deleted. 

Amendmen[ 4. In section 4-A of Ihe principal Act ,- 
Or section 4-A. (a) for sub-section (I), the following sub-section shall be substituted, 

namely :- 

"(I) Notwithstanding anything contained in sections 3 and 4 of this 
Act, but subject to the other provisions of this seclion, there shall be levied 
and paid in respect of every vehicle of the descriptions specified in items 
1 and 2 and every Motor Vehicle (being a Motor car, Omni bus and Motor 
cab) covered by items 6 of Schedule-I which is used personally or kept for 
personal use, one-time Lax at the rate equal to a standard rate as specified 
in Schedule-Ill or live percenturn of the cost of the vehicle whichever is 
higher : 

Provided that in the case of a vehicle which is on road in State of 
Orissa, whether purchased or acquired inside or outside the State of 
Orissa, one-time tax shatl be at the rate as specified in Schedule-Ill : 

Provided further that the vehicles in respect of which one-time 
tax has already been realised shalt not be liable to pay tax."; 

For the Bill, see Orissa Gazette, Extraordinary, dated the 6th November, . 
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. (b) In sub-sectiofi (49,- 

(i) the words and brackets "or a vehicle (being a motor car) is 
altered to a vehicle for which one-time tax is not payable" 
shalt be deleted : and 

O Ihe proviso shall be deleted ; 

(c} in sub-seclion (6), both the Explanaiions shall be deleted. 

Antendmenl 5. In Schedule-l of the principal AcL- 
ol Schedule-I. 

(iJ in sub-item (a) of item 1, Tor the figures "90.00" and "1 35.00 
appearing in column (2) against clauses (i) and (ii) 
respectively the figures" 150.00" and "20000" shall 
respectively be substituted ; 

(ii) in sub-ilem (B) or item 4 ,  'for the words "six persons" 
appearing in column (I) against clause (i) and clause ( i i ) ,  
the words "three persons" shall be-substituted : and 

(it4 for the figures "2'1 6.0OV, "333.00H, "41 4.00", "495.00, 
"603.0OU, "90.00" and "180.00" in column ( 1 )  appearing 
against clauses (i) to (vi) of ilem 6, the figures "1100.00", . 
"1 600.00", "2100.00'1, "2500.00". "3000.00" "300.00" and 
"600.00" shall respectively be substituted. 

Insertion 01 6. In the principal Act, alter Schedule-ll, the following Schedule shall 
new be added, namely :- 
Schedule. 



SCHEDULE-Ill 

(See seciion 4-A) 

Explana1io1~- Cost 01 Vehicle shall include all taxes. duties, etc. charcjed by tRu dealer as per the invoice.". 

15 

SI. 
No. 

(1) 

1 

2 

3 

4 

5 

6 

7 

8 

Period of vehicle 
. 

(2) 
At Ihe time of Registra- 
lion of new Vehi-cles 

If the Vehicle is already 
regislered and its age 
is. - 

Not more than one year 

More than 1 year but 
not mom than 2 years 

More lhan 2 years bul 
not more than 3 years 

More than 3 years but 
not more than 4 years 

More than 4 years but 
not more lhan 5 years 

More than 5 years but 
no1 more lhan 6. years 

More than 6 years but 
not more lhan 7 years -- 
More than 7 years bul 
not more than 8 years - 

9 More lhan 8 years but 
not more lhan 9 years 

10 Mare than 9 years but 
not more than 10 years 

11 More than 10 years but 
not more than 11 years 

12 

13 

14  

Motor Cycle with or without 

allachrnenl 

Motor cabs.Motar Cars, Jeeps. Omni buses 

used personally or kept for personal use not 
exceeding 2286 kgs. in ULW 

Not exceeding 
91 kgs. ULW 

(31 
Rs. 1500 or 5% 
of the cost of 
the Vehicle 
whichever is 
higher 

. 1500 

1400 

1300 , 

1200 

----- 
11 00 

1000 

900 

More than 11 years but 
nol more than 12 years 

More than 12 years but 
no1 more than 13 years 

More than1 3 years 

Nol exceeding 
762 kys. UlW 

(5) 
5% of the cost 
of the Vehicle 
or len times of 
annual tax 
whichever is 
higher 

9800 

91 00 

8400 

7700 

7000 

Exceeding 
91 kgs. ULW 

(4 1 
Rs. 2000 or 5% 
of the cost of 
the Vehicle 
whichever is 
higher 

2000 

1870 

1740 

1610 

1480 

1350 

1220 

400 

300 

Equal lo 
annual tax 

Exceeding 
762 kys. not 
exceeding 

1524 kgs, ULW 

(6) 
5% or the cost 
of Lhe Vehicle 
or ten limes o( 
annual lax 
whichever is 
higher 

14100 

13100 

12 100 

11100 

101 00 

Exceeding 
1524 kgs. not 

exceeding 
2286 kgs. ULW 

(71 
5% of Ihe cost 
ol Ihe Vehicle 
or ten times ol 
annual lax 
whichever is 
higher 

20800 

18400 

17 100 

15500 

- 
14 100 

6300 

5600 

570 

440  

Equal lo 
annual tax 

9100 

8 100 

21 00 

I400 

Ecii~al lo 
anliual lax 

12700 

11 300 

3000 

2000 

Equal to 
annual tax 

4200 

2800 

Equal to 
annual tax 
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